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BEFORE THE NATIONAL GREEN TRIBUNAL
EASTERN ZONE BENCH, FINANCE CENTRE,
3"P FLOOR, NEW TOWN, KOLKATA.

Original Application No. 50/2025/EZ

,)’5 In the matter of:
S \%J\Dﬁ\%@‘p Asim Kumar Banerjee
- ...Applicant
Versus
The State of West Bengal & Ors.
...Respondent (s)

COMMITTEE REPORT ON AFFIDAVIT FILED BY THE DISTRICT
MAGISTRATE, BIRBHUM.

I, Shri. Bidhan Chandra Ray, Late Srish Chandra Ray, aged about
55 years, by faith Hindu working for gain as the District Magistrate and
< Collector, District- Birbhum, having my office at P.O. & P.S. Suri,
3w x“(“ ) g District Birbhum, West Bengal , PIN 731101, do hereby solemnly

(@ N\
:f” \\;@ 2 “-\'ﬂ > .
AN A affirm and say as under :-
SAnaRr =
1. That I am working as the District Magistrate and Collector,
Birbhum District having my office at Suri, Post Office & Police
Station- Suri, District- Birbhum, West Bengal. I am the
¢ it . .
5 Y102 j * Respondent No.2 and I have made myself acquainted with the
ci A R
a) e L .
MM O T, ‘;( “ facts and circumstances of the case and as such [ am competent to
pOAR M- 42 /16
HL‘“ ! relt = /

swear sign and affirm this affidavit.

2. That, this Hon’ble Tribunal, by solemn order dated 07.04.2025,

was pleased to constitute a Committee comprising of (i) Senior



Z

Scientist, WBPCB and (ii) the District Magistrate, Birbhum or
his representative not below the rank of ADM, and directed the
said Committee to visit the site in question and to submit a fact
finding report with regard to the allegations made in the Original
Application. The District Magistrate, Birbhum has been entrusted
to be the Nodal Officer for all logistic purposes and for filing the

Committee Report on affidavit.

It is respectfully submitted that pursuant to the solemn order
dated 07.04.2025, the deponent has nominated the Additional
District Magistrate, General, Birbhum to be the representative of
the deponent in the said Committee constituted by this Hon’ble

Tribunal.

It is further submitted that the said Committee comprising of (i)
the Additional District Magistrate, General, Birbhum being the
representative of the District Magistrate, Birbhum and (ii) the
Environmental Engineer, WBPCB, Durgapur Regional Office
accompanied by (a) the Sub-Divisional Officer, Bolpur Sub-
Division, (b) the District Manager, SC/ST/OBC District Finance
Corporation, Birbhum, office of the District Magistrate, Birbhum,
(c) a Deputy Magistrate & Deputy Collector attached to the
Office of the Sub-Divisional Officer, Bolpur Sub-Division, (d)
Assistant Environmental Engineer, WBPCB, (e) Junior Engineer-
2, Estate, Visva-Bharati University, has visited the site of the core
& buffer zones of Santiniketan and submitted their joint report
(hereafter called the “Committee Report™) categorically dealing
with various issues alleged in the Original Application and the

fact finding report-cum-observations of the Committee thereof.
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The findings-cum-observations of the said Committee in their

Report on the alleged issues appearing in the Original

Application, are briefly placed herein below for kind

consideration by this Hon’ble Tribunal.

@

(ID

With regard to the alleged Issue No. 1 relating to
unregulated parking and landscape damage; the
Committee visited two designated parking areas namely
Visva-Bharati Parking and Ratanpally Parking in the
buffer zone out of the 10 parking lots/areas meant for the
visitors and tourists. The Committee found, inter alia, that
both of these parking areas, which did not have visible
sign board except for a few closed shops at one of the
entry points of the parking lot, have considerable open
space and one side of the parking lot has a discontinuous

boundary wall and a thoroughfare running through.

With regard to the alleged Issue No.2 relating escalating
pollution; the Committee, during their site visit, did not
find any significant air pollution; rather the AQI data
reflected in the display board of ambient air quality
monitoring station (AAQMS) stationed at Bolpur
Municipality office premises, showed the same as
‘satisfactory’ with a value of 86 for Santiniketan area. The
Committee also did not find any significant noise level
within the core and buffer zones as no significant traffic
movement was visible during their visit. However, the
Committee further found, inter alia, that water bodies such

as ponds, Kopai South Main Canal (irrigation canal), etc.
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were seen littered with plastics (PET bottles, packets, etc.)
floating on their surfaces, likewise many other urbanized

areas.

With regard to the alleged Issue No.3 relating to poor
sanitation and open defecation on the alleged specific area
of the orchard grounds near Binay Bhavan and the Centre
for Yogic Art and Science; the Committee during their
visit, did not see any unauthorized latrines in parking areas
and also did not notice any instance of open defecation
and foul odour in the areas visited by them within core and
buffer zones. As per the Committee Report, the alleged
specific sites, situated within the core area, were found to
be devoid of any parked vehicle and the Committee did
not trace any degradation by way of cutting or felling of

trees there.

With regard to the alleged Issue No.4 relating to illegal
landfill; the Committee observed, inter alia, that the twin
water bodies near Kalisayer are separated by an earthen
bundh which is used as a pathway for accessing an eatery
namely Panchabati Ranna Ghar and the Committee
noticed clean surface of the pond on the western side of
the pathway, except for a few floating PET Bottles on the
water surface in the northeast corner of the pond. The
Committee, however, noticed that the water body on the
castern side of the pathway is filled with aquatic
plants/weeds, and on the bank of it, near to the said eatery,

wastes including plastics were found littered. As per the
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Committee Report, the said eatery did not obtain Consent

to Establish and Consent to Operate.

(V) With regard to the alleged Issue No. 5 relating to
disturbances due to picnics and loudspeakers; the
Committee, during their visit, did not find any picnic to be
organized and hear no sound of loudspeakers. However,
the Committee came to know that picnics are generally
held during winter in the buffer zone and uses of
loudspeakers are made affecting the tranquillity and

serenity of the area.

(VI) With regard to the alleged Issue No.6 relating to traffic
congestion; the Committee, during their visit, did not
notice traffic congestion arising out of unregulated traffic
within buffer zones; however, the officials of the Visva-
Bharati University, during the visit, raised concerns about
plying of unregulated e-rickshaw, especially during the

festive seasons and winters.

(VII) With regard to the alleged Issue No.7 relating to allegation
of corruption; it appears from the Committee Report that
nothing was presented before the Committee by the Visva-

. Ay Bharati University authorities relating to administrative

order or regulation specifying the tender of spaces, rates of

parking, management of parking, collection of fees &
revenues, auditing and other incidental issues connected

thereto.
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6. It is respectfully submitted that the Committee, after making the

site visit, has made the following recommendations in their

Report:

(@)

(i)

(iii)

(iv)

\\ Repd NoO s ( )
% “) i‘ / v
';\\L~/4€®

Ren %)
MD NASER HOSSAIN

NOTAAR Y
SUR!I SADAR COURT, BIRBHUM
REGD-12/16

Formulation of regulation by the Visva-Bharati University
authorities in consultation with other stakeholders, with
regard to allotment of parking lots and their rate charts
including audit of the revenue generated there-from, to
ensure protection of environment of the area and better
transparency of the process to dispel any question of

corruption, as alleged;

Allowing regulated parking at the designated places only

within the buffer zone;

Imposing heavy fines for unnecessary honking by the
vehicles within the 100 meters peripheral area from the

Visva-Bharati being categorized as ‘silence zone’;

Allowing movement of only battery operated or gas
fuelled tourist vehicles within the buffer zone during
seasons of high tourist influx and restriction of tourist

vehicles within the core zone during such season;

Banning of use of plastics within core and buffer zones in
the light of the fact that the areas under Sriniketan
Santiniketan ~ Development ~ Authority and Bolpur
Municipality have been declared plastic free zones; and

imposition of heavy fines for violations thereof:
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(vi) Set-up of scientific temporary latrines at designated places
during tourist rush period, and vigilance to ensure zero
open defecation along-with imposition of fine for

violations thereof;

(vii) Keeping vigil upon the eatery named Panchabati Ranna
Ghar by the Bolpur Municipality to ensure non-disposal of
its wastes into the water bodies near it and if violated,

taking steps for cancellation of its Trade Licence;

(viii)Passing direction upon the Visva-Bharati University
authorities for restoration of the water body on its eastern
side of the pathway leading to said eatery, if the water
body in issue belongs to the Visva Bharati University and
in case, it is not so, upon the Sub-Divisional Officer,
Bolpur to issue necessary direction forthwith upon the
owner(s), after causing an inspection with the Gram
Panchayat or the Municipal Authorities, having

jurisdiction;

(ix) Not allowing any picnic to take place within the buffer and

core zones as the site has been designated as World

Heritage Site;

. ~eeniX) Causing audit through appropriate authority, if so

. 1532
e AN RN % 4 . o . .
R : OO TN qgHUM  necessary insofar as the allegation of corruption is
~ h')di)‘\'u h
c }_\ur\“ L { . . .
RS R eGD-12/16 concerned, in relation to the tender process regarding

parking space and revenue collected thereto.



Photostat copies of the said Committee Report together
with annexure, are collectively annexed hereto and marked as

Annexure-A.

The answering respondent/District Magistrate, Birbhum craves
kind leave of this Hon’ble Tribunal to file affidavit-in-opposition

and/or supplementary affidavit in future, if so necessary.

The statements made in paragraphs 1 and 2 of the foregoing
affidavit are true to my knowledge, those made in paragraphs 3 to
7 are information derived from the available records, which are
maintained during ordinary course of business of the office of the

deponent and the rest are my humble submission before this

Deponent.

District Magistrate
Birbhum

Hon’ble Tribunal.

Identified by me.

K. flheddl

Advocate

oY 0F- 02—
SK. ALAUDDIN

Advocate
SURI JUDGE’S COURT

Enroliment No. -WB-1528/1983

nt ?md bv

Advocate

ViD\f R HDSSAII

NOTARY
SURI SADAR COURT, BIRBHUM

RLG l//lb
o b TS

.Llde
®

75



AWV\LXWIQ- A % Paza Mo, 1/ 76

Fact Finding report of the committee comprising of : a) the Addl. District Magistrate
(General Administration), Birbhum, being the representative of the District Magistrate,
Birbhum and b) Environmental Engineer in the rank of the Senior Scientist, West Bengal
Pollution Control Board (WBPCB) in connection with the O0.A. No. 50/2025/EZ involving
Asim Kumar Banerjee vs State of West Bengal & Ors.

Background: -

“In response to the solemn order of the Hon’ble National Green Tribunal,
Eastern Zone Bench, Kolkata passed on ©7.04.2025 in connection with following alleged
violations in the core & buffer zones of Santiniketan, viz.,:-

Unregulated parking & landscape damage,
Escalating Pollution,

Poor Sanitation & open defecation,

Illegal landfills,

Disturbances due to picnics & loudspeakers,
Traffic congestion &

Allegation of corruption

NOUVh wWwNE

a field visit has been conducted on 1°° day of July, 2025 at the said sites in order to
ascertain the veracity of the stated allegations”.

The officials of the District Administration, WBPCB, Bolpur Municipality and Visva-
Bharati met at the chamber of the S.D.0. Bolpur on ©1.07.20825 before proceeding for
visiting the core & buffer zones of Santiniketan. The officials representing the said
institution placed a report dtd. 26/02/2025 addressed to Dr. Kanchan Lata Rai, Assistant
Superintending Archaeologist, World Heritage Section, Archaeological Survey of India, 24
Tilak Marg, New Delhi, PIN-110001 from the Registrar of the said institution [vide
Annexure 01 ].

Name of the visiting officials:-

1. Smt. Nitu Shukla, IAS, Addl. District Magistrate, (Genl.), Birbhum.

2. Sri Ayan Nath, WBCS (Exe.) S.D.0. Bolpur, Birbhum.

3. Sri Arup Kumar Dey, Environmental Engineer, WBPCB.

4. sSri Santanu Karmakar, WBCS (Exe.), District Manager, SC/ST/OBC District Finance
Corporation, Birbhum.

5. Sri Tapas Kumar Dutta, WBCS (Exe.), DMDC, Bolpur.

6. Sri Chiranjib Dawn, Asst. Environmental Engineer, WBPCB.

7. Sri Subrata Pal, JE2, Estate, Visva-Bharati.

Alleged violations vis-a-vis observations during field visit:

Issue No.1
Unregulated Parking and Landscape Damage-

“Uncontrolled and widespread public and tourist parking within the core and
buffer zones is causing significant harm to the sensitive landscape and disrupting the
cultural and aesthetic essence of Santiniketan”.

Observation

Among all the 1@ parking lots/areas meant for the visitors and tourists in the buffer
zone, mentioned in said the report of the said institution [vide point no. 1], two
dg51gnated parking areas namely Visva-Bharati Parking and Ratanpally Parking were
v1s@ted, both of which were seen to be devoid of any parked vehicles at the time of
visit. Both the areas have considerable open space and no remarkable environmental
degrédation was apparent at both sites. However, no sign board depicting details of the
parking place was visible except a few shops (seen closed during the visit) at one of
the entry points of the parking lot. One side of the parking lot has a boundary wall

though discontinuous, and a thoroughfare runs through the parking lot. ’

f A ay Ratanpally parking area

Closed shops beside the thoroughfare
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Issue No.2

Escalating Pollution

“Air, Water and Land Pollution: Uncontrolled vehicular emissions (from large diesel run
tourist buses, vans, cars and even trucks), plastic and Styrofoam 1littering, and
contamination of local water bodies are severely impacting ecological balance. The
accumulation of plastic waste along road sides, water bodies such as the Khoai river and
the irrigation canal is particularly alarming, undermining both the environment and the
visual charm of this heritage area”.

Observation

During visit, air pollution was found not significant. Infact, the AQI data showed
‘satisfactory’ with a value of 86 for Santiniketn area, as observed in the display board
of ambient air quality monitoring station (AAQMS), stationed at Bolpur Municipality
office premises.

AAQMS display board

Noise level was found not significant in both core & buffer zones during visit as no
significant traffic movement was visible during the time of the visit.

Like in many urbanized areas, water bodies such as ponds, Kopai South Main Canal
(irrigation canal), etc. were seen littered with plastics (PET bottles, packets, etc.)
floating on their surfaces. One water sample of Kopai South Main Canal was collected
from a point below Shyambati Bridge; the result of which has been enclosed separately.
[vide Annexure 2 ].

Plastics floating on the water surface of Kopai Main South Canal

As far as accumulation of plastic wastes along roadsides is concerned, no significant
amount was noticed within the core and buffer areas during visit. During tourist
seasons, the scenario is likely to change.

Clean roads with no accumulation of plasfﬁcsAéioné the sides

Issue No. 3.

Poor sanitation & open defection

“Unauthorized temporary latrines in tourist parking areas are inadequately maintained,
leading to unsanitary conditions. Open defecation by tourists, exacerbated by the

unregulated influx of buses, vans and cars, has resulted in persistent foul odors and
environmental degradation”.
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“A specific area of concern is the orchard grounds near ‘Binay Bhavan’ (Department of

Education) and the ‘Centre for Yogic Art and Science’ where an ancient mango orchard is
being systematically degraded to accommodate a large public parking facility”.

Observation

During visit, unauthorized latrines in parking areas were not seen. No instance of open
defecation was apparent anywhere. No foul odour was also felt anywhere in the areas
visited within core & buffer zones.

The orchard grounds of Binay Bhavan and Centre for Yogic Art & Science, situated within
the core area, were also seen to be devoid of any parked vehicle. No traces of
degradation by way of cutting/felling of trees were found apparent. There is scope for
undertaking plantation activities within the area. The Visva-Bharati personnel informed
that the said vacant area adjacent to Centre for Yogic Art & Science is used for
occasional parking, especially during Pous Mela and Basanta Utsab, in a regulated
manner.

Front space of mango orchard used as parking area

Issue No. 4.
Illegal Llandfills

“Significant water bodies, such as the twin water bodies near Kalisayer, are being
filled illegally to create parking spaces and for other commercial purposes. These
actions are not only environmentally destructive but also contravene regulations,
especially in this water-deficit region”.

Observation

The twin water bodies near Kalisayer are separated by an earthen bundh which is used as
a pathway for accessing an eatery viz., ‘PANCHABATI RANNA GHAR’. Clean surface is
visible for the pond on the western side of the pathway, except a few PET Bottles
floating on the water surface at the northeast corner of the pond, near to the said
eatery. The water body on the eastern side of the pathway is entirely filled with
aquatic plants/weeds, and on the bank of it, near the eatery, wastes (including
plastics) were seen to have been littered. No Consent to Establish and Consent to
Operate have been obtained by the said unit from WBPCB.

Water body on the western side of the pathway Water body on the eastern side of the pathway

Earthen bundh between the twin water bodies

Plastics/Pet bottles littered on the bank and water body surface

-

HKEF
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Issue No. 5.

j;£2—~ 4%?2.5“°'4/%
Disturbances due to picnics & loudspeakers

“Large gatherings, open kitchens, and the use of loudspeakers within the core and buffer
zones disrupt the tranquility and historical significance of the site”.

Observation

During visit, no picnic was seen to be organized and no sound of loudspeakers was heard.
It is learnt that picnics are generally held during winter in the buffer zone and
rampant uses of loudspeakers are made which surely affect the tranquility and serenity
of the area adversely.

Issue No. 6.

Traffic congestion

“Unregulated vehicular traffic within the buffer zones causes frequent congestion,
environmental harm, and safety concerns for both visitors and residents”.

Observation

During visit, no traffic congestion due to unregulated traffic within buffer zones was
experienced by the Fact Finding Committee. However, the officials of the said
institution during the visit raised their concerns about plying of unregulated Toto
(small vehicle), especially during the festive seasons and winters.

Issue No. 7.

Allegation of corruption

“It is alleged by many long term residents that Vishva-Bharati authorities may be
involved in irregularities while allotting public parking spaces during major festivals
(Pous Mela, Vasanta Utsav) and weekends, further contributing to the site's degradation.
Corruption charges against Vishwabharati authorities and kick backs received by
officials from allotment of tourist parking lots are rampant.”

Observation

In relation to the reply furnished by the said institution [vide point no. 1 of annexure
1], the modus operandi in the form of an administrative order or regulation specifying
the tender of such spaces, rates of parking, management of parking, collection of fees &
revenues, auditing and other incidental issues connected thereto was not presented
before the committee.

Recommendations: -

1) visva-Bharati authority, in consultation with Bolpur Municipality, Police
authorities & local administration, may formulate a regulation covering all aspect
from leasing out parking lots, fixing rate charts, to auditing of revenue collected

so that environment of the area is protected and allegation of corruption may be
encountered in future.

2) No parking should be allowed in the core area and parking within the buffer zone
should only be at designated places and properly regulated.

3) The 100 meters peripheral area from the Visva-Bharati campus is categorized as
‘silence zone’. Hence, heavy fines are to be provisioned for unnecessary honking.
Movement of only battery operated or gas fuelled tourist vehicles are to be
permitted within the buffer zone during seasons of high tourist influx and no
tourist vehicles to be permitted within the core zone during such season.

As areas under Sriniketan Santiniketan Development Authority and Bolpur Municipality
are declared as plastic free zones by the state authority, therefore, plastics are
to be strictly banned specially within buffer and core zones; heavy fines are to be
provisioned for evidence of such violations.

During tourist rush, only proper and scientific temporary latrines are to be set up
at designated places to keep the area clean and the concerned authorities must see

that there is no case of open defecation. Violators may be fixed with heavy
penalties.

Bolpur Municipality may be directed to keep a strict vigil on the eatery named
“PANC&ABATI RANNA GHAR” so that it does not dispose its wastes into the water bodies
near it. If required, Trade Licence issued, if any, in favour of the eatery may be

revoged. in case of violation. Any kind of eatery should also obtain necessary
permission from WBPCB.

7) Visva-Bharat% may be directed to restore the water body on the eastern side of the
pathway leading tq eatery named “PANCHABATI RANNA GHAR”, if the same belongs to it.
If not, the Sub-Divisional Officer, Bolpur shall cause an inspection with the Gram

Panchayet or the Municipal Authorities having jurisdicti i
_ y g Jjurisdiction, and i
direction forthwith upon the owner(s). ’ ’ ' seue necessary

K
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8) The concerned authorities should not allow any picnic to take place within the
buffer and core zones as the site has been designated as World Heritage Site.

9) As regards corruption, if any, within the Visva-Bharati, the matter may be audited
by appropriate authorities, as may be prescribed, to ascertain the tendering process
in relation to parking and revenue collected thereto, as no specific details have
been furnished in his petition.

Submitted before the District Magistrate, Birbhum.

P L gl

0\« - 3 A
Environmental Engineer Additional District Magistrate, (General)
West Bengal Pollution Control Board Birbhum

-

U2

i
District Magistrate,& Collector,
Birbhum
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AGHARYA (GHANCELLOR)
SHRI NARENDRA MODI
 RIROITR: YA BT s M R R
Founder: Rabindranath Tagore i UPAGHARYA(VIGE-CHANGELIQR) (Aéthig)

PROE, BINUY KUMAR SAREN

Ref. No.: WHC/UN—»S/ASI-2/O15-/202‘4@5 ' Date:26.02.2025

To ;

Dr. Kanchan Lata Rai

Asst. Superintending Archaeologist,

World Heritage Section,

Archaeological Survey of India

New Delhi—-110001/ 24 Tilak Marg

Email: whsection-asi@gov.in

Phone: 011 2300 4752 :

Reference: Letter no. CLT/WHC/APA/HGIRL/25/07 of M Lazare Eloundou- Assomo,
Ditector Gulture Séctor; World Heritdge Centre, UNZSCO addressed to Sri
Vishal Vi Sharma, Ambassadlor ahd Permarient Delegateof Indiato UNESCO

Macdam, | :

With reference to ihe letter dated 10" Feb, 2025 of the Director Culture Sector, World
Heritage Centre (Reference CLT/WHC/APA/HG/RL/25/67 SU1 - State of Conservation
of the World Heritage Property ‘Santiniketan’ (India))

The'response of the University is as follows
1) Alleged “Unregulated Parking and Landscape Damage” ::

There is no public or toutist parking within thie Core Area. Hewever, there are three
desighated parking spots, very small In size; within the Gaie Area, for parking of
e Vehlcles of Univarsity employees attached to Rabindra Bhavana (Museum/ Archive/

j\d} anuscuplonl m), China Bhavana, Patha Bhavana and Kala Bhavana and bieycles
9 20 NASER\ Belonging to mmor students of Patha-Bhavana,

. ' HOSSAIN *
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These are controlled by the security personnel of Visva-Bharati.

There are, however, ten permanent parking' spots for visitors/tourists at various
losations i the Buffer Zone. Copy of the: relevant leence agreement: (with the
operator) is given at Annexure-A. Please see page 3 o7 the agreement: The
allegation. of unmgulﬂted and uncontrolled parking is not uaftect, as the barking
arrangements have bheen made after a detailed study conducted Jomtly with the
District Police,  Magistrate, Traffic  Irispector, Municipality, Public Works
Department, local residents, local transport operators ana other gtake holders.
Copy of the ret vvant memo dated 02.08. 2024 |ssued bylhn Sub-Divisional Police

Officer is anneyod at Annexure-B.

This is the first official arrangement for parking of visitors/ tourists vehicles made
after the declaration of Santiniketar as “World Heritage Site” in September, 2023.
Therefore, the University, the District Police; the local Magstrate, the Municipality,
the local residents, transport operators etc dre in the jprocess of learning and
improving the parking arrangenments. The University is open to suggestions in this
respect and is very sensitive to the cause of preservatior Ji'the geographical and
cultural land'scane of Santiniketan.

This is pertinent to mention that the University has decided tw shift the parking spots
for four wheelers and mator cycles of the University staff outside the Core Area.
Only (non-mototized) bicycles of minor students will be allowed at two or three
designated spots within'the Core Area.

Also, the University has decided to request the State Govt, i District Administration
to construct/ prepare parking places (along with toilet somplexes and other
convenience) for. tourist buses and cats beyond the Buifer Zone (Visva-Bharati
campus) in @ 1ucility which will be under the control of the District Administration /I
Police / Municipality.

Page:2 of b
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2) Alleged Escalating Pollution :

The University has taken several steps: inthe last one and half years for reducing
vehicular emissions, as Annexure-B cited above and Annexure C will show. The

roads around the Core Area already have restrictions nolified by the State

Government as regards plying of commercial vehicles: (Se‘é; ‘Annexure-D, E, F). We
are requesting the State Governmerit again to ensure strict irmplementation of the
traffic restrictions notified earlier, in 2008, 2012, 2014 ete 2y the State Government
under the Motor Vehicles Act. Any constructive suggestion in this respect will be
welcomed by the University. As regards alleged pollution in water bodies, this is to

clarify that there is a very small water body (Hatipukur) measuring-one acre within

the Core Area. We have not found ahy accumulation of plestic waste, Styrofoam
ete. in Hatipukur. A current photograph dated 25.02.2025. of Hé'tipuku‘r‘ is-given in
Annexure - G. There is, however, a total of forty-gix-acres of watet body in the Buffer
Area. Out of this, the Bhubandanga Bandh measuring around tweénty-seven acres
requires imprevement and it is in the process of. restoration as Annexure-H will
show. Others are in good condition, free from any plastics of Styrofoam waste.
piel \‘

Regarding pollution in river and canal, the miatter will be immediately brought to the
notice of State Government as the riverand canal are outsjde the Core and Buffer
Areas and hence not within the.administrative control of thz University.

3) Alleged Poor Sanitation and Qpen Déefecation ¥ ;

Jaates
cfm r.l"4.

y -
-

It is a fact that some temporary latrines were erected iin parking areas by the
University/ Murigipality / District Administration during the: Pous Mela 2024. Pous
Mela is a heritage fair started more than a cetitury ago by Maharshi Debendtanath
Tagore in the Santiniketan asrama. It was held outside the Core:Area for:sik days
from 23th December to 28" Detcember, 2024. Shifting of. the parking places for

Q? tourist buses and four wheelers will $olve the probilem of sahitation. Regatding the

Mango Orchard.of Vinaya Bhavana, this is to clatify that:«i parking facility exists
there; however, ho damage has been caused to the orchzid. Secondly; we have
already decided to request the State Government to set:up parking facilities for
tourist buses and cars outside the “buffer area”, ‘

Page 36f 5
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Alleged Illegal Landfills :

No water body,vhas been filled up for creating any parking space or tommercial
space ih the Care or Buffer Area. This allegation is not true. Water bodlies belonging
to the University are in full control of the University.

Alleged Disturbances due to Picnics and usé of Loudspeakers

University does not organize or allow ahy large gathering or open kitchen irithe Core
Area. Traditional cultural programmes of the University organized in the
Chhatimtala, Mandir, Aamrakunja and other places in the Core Area remain fully
under control of the University. Latge gatherings like 'the.-‘ Pous Mela which is a
traditional cultural festival of the University is held outside the Core Area but in the
Buffer Zone. The University, in association with the State Government, Municipality
and District Administration have been adhering to the diectives given by the
National Green Tribunal as regards sonduct of the Pous Mela . The copy of the
pehmission letterissued by the University for holding of PQUS? Mela js enclosed as

Annexure-l. e

However, the Uni‘versity i5 coordinating with the State 'Gb‘del'nment' and District

Administratioh 7ar imore efficient organization of the traditional cultural festivals in
the Buffer Zone. . '

Alleged Traffic Congestion
The igsue has been dealt in para- 1 above.
Alleged Allegation of Corruption :

The University has not received any complaint of corruption of* ‘kickback’ for
allotment of ‘Tourist parkiriglots’. Theallegatiot i§ baseless and false.

Page 4 0f 5
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8) 'Rec"e'ﬁt?Media' Répons , j.;
Copies of alleged Medla Reports havé not been gnclosed W|th this complaint. The
University has riot received any complaint ‘widespread oorruptlon Within Visva

Bharati regardlng allocation of land for toutist parking’.
9) Request for immediate action:

As regards allocation of open grounds for tourist parking this is to clarify that there

- 18 no such oper ground allotted for parking facility within the Core Area. Parking
spaces within the Buffer Area have been decided in consul‘tatlon with all stake
holders as Anriexure — B will show.

However, as stated earlier the University will app'r‘oaeh-the:Dist'rict'Ad'rn"i(nistration
and the State Government to set up the parking facilities and rest.areas for tourist
and visitars outside the Buffer zone of the World Heritage Site. This willy Trf turn,

regulate the influx.of tourists in the Core and Buffer Areas. The University i also in
the process of restoring the water bodies: aft make the pay anhd usetoilet facilities
in the Buffer Arsa fully futictional forthe benefit of tourists. -

Sircerely,

(Q/

Registraf(Acting)
a ' Visva-Bharati
IITEN Copy_ﬁ)unfm_a,uon,a_d hecessaryaction to:
. Himalchuli Gurung, Chief of Asia and Pacific Unit (h.gurng@unesco.org)

\/2 Dr. Rajendra Yaday, Superintending Archaeologist, Archaeological. Survey of India,
CGO Complex, 41" Floor, C:Wing, Block-DF, Sector-l; I(olkata Ciréle, Kolkata

3. GCoordinator, World Heritage Cell, Visva-Bharati

4, Joint Coordinater, ‘Morld Heritage Cell, Visva-Bharati

5. Confidential Sécratary te Vice-Chancellor, Visva-Bharati: formformatlon of thé Vice-
Chancellor, Visva-Bharati
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al Santiniketan, RS
LICENSOR of the o

Mr, SEKH NASIR,
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win, Mobile: = 7584465078, P.5. Bolpur i the distilet of Birblutn,
the LICENSEE of the:otherpart

M, Sekh Nashy; applied agalist teficl m lﬁollcv no Issh\tc 126.348:2 l
aber; 2024, and Tender D no 2024 V. 8'54”%8 ] 4n the CRP Portal

reiisey 1nmally for perlod of two yuars whjch may he' axtended
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9. The University [shall not be Jiable to. pay any tax; surcliaeges orvcess: that may be levied by

the Gov't or locpl authorites for ruaniitg jpay:patking. Allsuch taxes, cess ele, shall be pudd

by the licensee,

10. The Licensee shall insfall a 'tél’eph@ﬂh; comaiinication dygteme from Rabindra Bhavann to
Visva Bharatd may glves the ivece

The licensee should Lave: smoblle telgphiciie it his vame so thal Visve-Bharati

sarking ploces; skary fo-obilecton certificate in ts re urd
I &1 ) B

administration don cantact him any time,
jall ﬁlil)pl)’ Uli.l,fﬁtﬂ1 to lils 112135'61"1‘11@1 Wwho will be iing_;igecl to manage -
¢ The Uniform will:bie ne follawe: (| )safteon shirl or Tesliiny ( i) bl
i1) badge showlig the Insaipton ¥ PARFING” oni cach shiodlder.

11, The Lleensce o
parkdiip actlviti
red Full pant, (i

Il provide ,|:a;;i,"rl§jﬁgu r,:‘l?lps o the vehleld owners: The fontside willshow e

(i) Viava-Bhoratits orider noi (1) Vehicle's ne; (i) Viellelé type, (iv)
Duration of stay, ((v) f\;l‘ﬁoun‘h‘j'ﬁ'iiiti',_ (i ) Bite; The bockside will mendon: id purlqlhg.
followlng wainings: (i) “Pienle / Cooldry / Litteripg die not allowed at
(it) “Fine / éhangas will bie realized for ?lifl'tct'ln‘{.g"' I the parking places™, The

it 12, The Licensee sht

following things:

places as well ag.
prvking places”,

[rking ';le bk to bealfixed on thewindsceieeis ofthe vihicles,

13, The- ljuwm,u wn] atrdhge athis gwiyeobtto fx fve (5) nog of notice bhoar ds (1=1/2 % 2: 142

feat) at thevpoinls fixed by the University in. e work or ik The Heenseg aill dalso by

reapoisibic for Hxing 28 mare boaids, IF requiret], diig .Lﬂt‘UDﬂS/ festivuld, The bonrds

will inclicnte pmm[ ingzongs-dhd rale cliatl The Belare Offites ,,‘/l]l.pu;pn.l-c e La-,\l(b)A.

.14, The Liceisee shall provide the nanies, addresses and passport-sizé pholos:of hig personngl,
to Estate Office. Yisva Bhurali, will iséue: flenbity-enre(s) (o Oiedleenised aiid not hdre than
ftve of hig porsonpelonbaliyg enlstied nbpul et aitecedat b tirough police vertfidation if

: A) necessary. These |detitity cavdy slmu,ld‘.bev.relmuq.cl aftereon pletion of tanuie,
b ]

15, PDuving (unctloné and festivaly, VisvaBhauall may’ Hosug t‘nr parking: hlJCl(Glb lo V1P /
artiates/ pitesta dtes and holders of suglystigkers will be nxemplr.d fronmi p1ymb pay kmg
fees. Officlal vehlales of Weat Bengal Covl./Gavk of Ih(lln/WBBEDCL/ Mluucip*lllly/

JBSDA ele, will nat be lighleto pay parking feep.

Pangliayet Samiti

- v desing

O /M0 NASER

4y [ :4(%9?2‘& » lﬁa The licensgeshallarrange parklisgat his own gostat the followlng premises:
= (’: Nae =) )
%\\“‘“g,:“’ l& busparking
. N
am S0 ® 16,1, Annt. Bn;vnu nent anyn maﬁmm Avea=45000 aqm (appmm)

162 Bnstern, mda ol Tive ," ipnde Difle:Ared
16.3. Opm .,pn*‘e e

At

A6 Any. oU;e; pling

S‘mall_foUr--j; -three
165 C)j"m'n’ gpace e

166 Boylivs vrmjmc» ¢

0, leel mll ( cl'byV Biuh..‘n.b

wheglers palldnq
iy jlmmpaln bmldlhy (\ruﬂ.~ 1100 5qm (np] '1‘0\.2

f Saips Pukurs Awn‘— 1800 qqm (nﬁpm%)
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16.7.0pen space on eastern side of Ratan Kuthi, Afeai- 3000 \{)*“? fmnmx )

16.8; Lalburidh avgs

i, Areas 1200- sqm (approx.)

16.9. Any athor plpce, if parmitted by Visva Bharotl.

y i

Twa wheelus pelemg (dunng Pous Mela only)
C()p_,m space opposile 1o Bhasa, Bhovaoa ond mljacmﬁ to*Nippon Bhavana & LHP-14,
Aren
Backyjde of Selim Munul}l residenceat l\lld\ulmmmluw Area:- 600 sqm (approx.)
Sevapallbares. Areat- 2500 5qm (i (npprox:) ’

16,10.

1611,
16,12,

16.13,

1500 sgm-(approx;)

Any dlher place, if pe,rm‘i,tled 'by Visyit _B_hgfju .

Parking fecs sheuld be collected qt the above parking places only and any other parking

places, if permifted by Visva Bhovali as per rale chart glven in. 18 below. However, the

Licensee may dgploy his personuel at ather places alag to giide vihicles tawards parking

places and Lo prov

Pavking In [ront
prohibited. , The

Patking places

17,

The pilaces af p

entharasgment to the veliicle owners,

of Rabindra Blayana, Natyaghop and Nandan Art G‘a-llmry will be stiicly
lcensee shall ensure slriotdy, (hat nb vehicle is parked in these yreas,

ay beshifted at the discretion of Visve Bliarati administration.

ciretmslances. Bfforts will be mada torpravidle-alleriate gpage 1o such case.

18, Rale chirt for j").fi.\ vkl g will be ng. fallows:

]9

RATIE CHART (Maximwm):

a; Motor CVJt. & Seaoter; -

¢, Siall Vol deles £
! | Bus whale day

Ra 10/~
b Sriall Vahicles (1/11 Wheelers) for. Ic)ul Lol Rs 50/~
3 /4. Wheelers) bLyuml fowr Hours:- Addition: nlfuo Rs.50/-
(naximum forelghthours):- - Rs.300/ -
Rs5/-

e, Cyele (maximum for thrée: Do)

19 The licensee m.e,y‘Iixfh.l_s own rales subjecl to the wakimum rate moentlened for each

calegoty,

ﬁSr% | | -

4020 The liCQnsw 3li7 ll not gend touvists,/ vehicle owrier to any oifice of Visva Bharati (Futate

2 Qfflee, Walch
®

NOTARY| & regarding conee

& Ward ele) to request to reduge parking charges in any condition
sslon of rale, decislon of Heensee is finali -

5 < pps X
@721, Rangdom eheclqn[ 1 will be clonL by the University (Wnld\ & Ward / Batite Office/ Police/

Privale Security|of Vigva Bhnmll) to gee-whether par l-:uuJ i Deing done properly. [t will
b the licensee’s 1esponsib1hly to ‘énaure Hint vchmlus are pmkul it parking zones (mly‘

22, The University v

2!

clesi.glml.eni’ parKing areas for enstlng hygiene, cleanlivest and gonvenlence of the lourist,

Until lluss;f_‘faéilitiés are made. 1‘emly', the Tivensee will. px"ovil‘u these amenities temporarily

h.

L Y Pl cn")"bé‘.J T

rklng-may be changed by the Unlversity af lts diseretion u neler gpecial

1l develop basic i"\'L\lQlﬂ:ﬁESe (tollets, _wm@'r stpply, dustbing) urgently fu the
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at their awn expense. The facility of water supply system would be provided by the .
Ehglneering Degariment on buball 8f Visva Bharat.

i

23, The li_i':,ensue;shn[[l artange and pay for tgmiporary dlactrie conneetion from WBBEDCL, for

lighting nrrnng'ié.Twn tgat the .pn;_kin & 13‘1;1_@@'55".5["113 University will issue NEXS, iF necegsary’.

24. The universityslinll not be res ponisilile farany type of loss diie Lo dislt 7 aiage of veliidles
in parking p__lu;c.ef robbery, tnffic restictiong ‘Jﬁ’qj@ﬁdd'b_y. Police ./ sectinity Apeicio:during
Furictons/ festivals or durlog mevemenl of ViPs. '

25, ‘The licensue will be salely respongible for conipliance ofall State / Genttal Actg: / Rules. /-
) , Orders regrrding wages, ‘engagement of cotlait labivur ete; iF -njj[j)‘lléﬁ'b’.ic.’ and wlgo far

payniterit of all taxes /- du liat lounl viothisrwise.
26. Judicial Jurisdicyjoit Bolpur / Surl Court and tie Coleutta Higlh Counrt.

5 27. Any-digpule driding out of the licence agement ghall e subjuct (8 a, gt resort), o the
arbitration of an Ackiteition ommiitlew Gﬁlﬁ]ﬁ‘l'iﬁhlg,,h\’(n 't’t:jpfl',l:b‘féiilﬁtw"é:;; af Visva Bharati,
: ' \ ~ lwo representatipes of the licenisee and a.senior lawyor prectisiog b Bolpr Court o e
mutually neoepigel by the leensor and Wie licengee: No mattes pefeired to afic i )arncing
i VJ' hefore the a ehitration conmililey shall bisubject Lo-any 's__uli'L‘_ol‘r pideedig at ang Couit of

IR'W.. . ’ W e

28, Delailed tepma and conditions will be givan i licenee agteadianl which tie Licetisce. -

l ‘. % b q
: x f)} shall biboune to sign and. obserye.

I witness therdol, Visva lilarati, the Licensor andl Mr, SEKIENASIE; the Licensee hive
sigried this deet of lleen€e on the day, the mofith-and the year Hrst-above:

! g ”""‘?‘eﬂ” (L™

M1, SEKH NASIR _ - Registrar
Rt

] et

A S 1.1
itiessest 0 Ryt U
Witnesses A R \f}-igw._g,\-rarau

S b

1, Deputy 'l;égi_s'tr

7, In-Charge Secu

3. security0ffice

4. Junior Ej\@iﬁ’é& e 1P ‘)' 3 N ?@AL‘Q.
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Memo No: 92775 - ' T ' :
Xz Z,ag s, b Date: 02.08.2024

Sub- Summary o'f-'m'eering tegdrding i fer '
e -CUNE kegarding tiaffic regulation in and aroys ¢ e Kl R
Bharati campus held at SDpY chEQnOngZOZZ i and around the Ashram areq of Visva-

‘A.tte‘nd-ees.: P‘olic,e'._(S'DPO Bolpur, ¢I Bolpur; TI Bolpyr, 0€ Triffic), Deputy Magistrate & Depit
qule'cfor, Bolpu‘r, Registray, 'Visf'v_a,-Bhapat;i;. and other ;xtepxié{sén'ta.l:-l‘\}eé" of Vi-év;vfijhnz}n)i"nt)i/
-;Admmlstrat;ion, Municipality, Pwn, Representatives «of Ashram "S'R'ésidehfs. (Ash‘ramikbrindéﬂ
Rgpfasellta,tives of Tote Unien and ather concerned stakéholders.. The meetingxw'las:“.ffresidet-l b);
SDPO-Bolpur. Al o o

Agenda:

- Disc1135f011 an traffic regulation in‘and around the Ashram area of Visva-Bharat( campus,
- Ensure the salety and integrity of the heritage site. ;
~lmplement necessary traffic regulations to rediice congestion-arid disti hances.

. ‘,’, 3
Key Discussions and Decisions: ju

1. Opening Remarls by SDPO Bolpur;

- Enu'bhasi'zed the significance bere‘:zarving-l the Visva:Bhzrati UNESCO Heritage site.
- Stressed the need Tor coordinated efforts frdm all stakehalders for long-term preservation,

- Z. Presentation by Visva-Bharati Authority;

g cleariliness; noise disturbances, stuil"ent‘saﬁ:,ty,,ancl preservation

- Highlighted concer‘hs regardin 1 )
plying from Post:Office Morh to

.o’F’l(.ey areas and restriction <on’ parking spe(_la“y Toto on the road
- Sangeet Bhavana, i
= Emphasized the importance of maintaining :a disturbance=fiee “environment, especially for

students, ,
- Proposed restrictions en heavy and commercial vehicles. to zpl‘ptedtll‘ég'itzgge structures.

3. Concerns Raised by Ashram Residents, (Ashramiltbrindo):

weSl \ o |
¢ % rged for measures to preven'tl'trafficcongestion and unruly tote parking on the concérned road

Py

8 MO NAbEE'.ﬁpm Past Office Morh to Sangeet Bhavana, | i

:’ . HC’?SQ‘SV?- uggested provisions for elderly residents 1f full restrictionsiare flfmplei'a_@nted. »_ |

= Na?.zl no - Requested practical solutions for residential areas and toinstall slgnage board for photography
'9/? 2/ 10 _‘;gﬁ"ibifion, ! ]

4, tiput from Toto u:iigzle

* Noted the issue of’l’o:'tos from villagas parking near lfhemu_scu.m-_
~ Highlighted the need. (o proper parking areas.alongwith basic facillties;

1




5, Phage-wise Time-Bound Resolution:

» - Restrictions on Heavy Vehicles on the Heritage I (P fiite M
. , n the Heritage Lade (Post .Office Morh to. Sarigest
Bhayana): i B ( ffite Morh to. Sarigeét

o 'H'é'av'y vehicle restrictions were vecanitmefided. fivii Post Office Marh to:Satigeet Bliavaria Morh
The Visva=Bharati Authority; in coorditation with PWD, to:tale fn-eceésai&f a&mm t’i’)‘i ins'rail faf;
pv;a'fl1ead' remavable/adjustable barrier at Sangeet B.haiié'l.na'Mioﬁ .,"o';éﬁfbfi"é" ity fmr‘hb":ivy
peliicles towards Heritage Lane, while allowing:small vehicles to pass thirdiig "'r”hé%&aﬁhé:ié‘
l)ﬂfﬁi't{i“‘ should bhe adjustable or removable o Facilitate: e ,r'ﬁ'dVé:r’Ifl”é'ﬁt' of iijeaxz&
vehiclefambulanee/Fire vefiicle during emergency, SP, Birbhuni iay kindly fmward"thé
recommendatio n td District Magistrate; Birbhum:for passin g:.;n“ece"ssa‘t‘vyfgif‘.aei‘;

i

» Managementof Toto Movernients:

o In the initial phase, Festricting patking of Toto oti the importanc-'s_tréitjicyi from Pogt-Officé Moih
to Sangeet Bhavana s récommiended to preserve the heritage. Totacan diop passengers: and
. ’ should proceed toithe Parking spot fmmediately. To-dinplement this successhully, tie following

measures wele sugges_tcd:‘

parling Spot [dentification and Maintétianice;

The heed to lder‘ll"i'f.y tle_d‘iéated'parkihg spots near Heritage Lanes for Toto parking was

|

highlighted. ' }
A committee involving stileholders (VB Authority, Tl Bolpur, OC Tiaffig; QG Santiniletan,
Bolpur Municipality, PWD, Toto: Union, Ashiramik) has been: formed g9 plan gut the dedicated
parkingzones, A oint visitof the.committee will be done on 06:08:2024 at10:00 hrs to:1dentify
aind locate suitable parking aiteds: Security [nsCharge, Visva, Bhiarati, Abhijeet Thander and [
Tgffic Bolpur to coordinate the f_:f(_-jmm'ittee.-ari(i],iil'sifuhétflldiiing. fa
Some of the proposed designated parking areas inelude Ratan Pally Niftala, sear Jibal shop,
anil $antarpukur, as stated by Visva-Blidrati Adminlstration.
o VisvasBliarati representative gtated that within %:3 months, A-4-ideiitified parking zones Witl
bagic amenities will be.developed and made functiohal. Maintenance o rthesegpax‘lcihg;‘s;iiotsw_i]'L
b meanaged by Visva-Bhiagati through private entities or yther-agreements a8 decided by the

university.,
o The Municipality”
tiem for cootdination:and éompliance with-changes.

{0}

needs-to majntain an inventory of Totos ifi the dted dnd gormmunicate with:
t

Siguage diwd Boards:
_ - @ ‘The Muiiicipalit;f; gi_a.g been asked to Install signage and boards [such £s No Parking, No-Horn
IS *'rk zone .l?edgskrian Zone, Direction M'ark‘-*s)_s'tra.te’g‘lcallya ‘Municipality: ia ¢oordination with TI;
@;d}l‘p‘m‘ and Viswa Bharti may implementthe same: .

-

MD NASER
HOSSAIN
NOTAR

* .
\ ‘cEVendoi“'?ZOxit::
S ‘

> o 1t 2 !
B &%I’Icwﬁngfdue_wc cedure, Visva-Bhiarati may serd notites ko unauthiorized:vendors fmetioning
Dape® “in and wround Heritage Larie from Sangeet Bhavana Moch. fo Post 'Office Mok for Feiioval,
Mutiicipality to eveate an inventoly of veidors and ssist. In ensuing i€any provision of
pehabilitation can be applied to.displaced vendors. g e

»  No Waste Zone; -«
S ity
o Representatives-ofi Bpli’)tm Ml'l"n’icip’ulity"-_s,tate(‘l:t,i,ii',\t.t]iéy,«haVé::d,eyj'&dd a tetdiled plan for waste
tiianagenient i the Ashram drca and within giig monith, thezone will ke tinde ania-wastezone:
Cleanliness and aheraspeets will be talken care of by thenr, - o o .
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— .y, " pedestrian Zone Censideration: %

o Itwasalso s_.ugg’est‘e'd to explore the 'p,os$ibility of making heritage lane g pedestrian-only zone,
Howeyer, the Ashramites and Municipality raised concerns that this will cause inconveniences
to the local residents and their families. , ‘

0 Visva-Bharati stated that they have no ohjection to the. free movement of small vehicles (Totos,
four-wheelers, SzC‘Odgel‘S. motoreycles) as long as they are no‘ﬁ;pa'il'ked on the road, creating
unnecessary traffic congestion. ey

o As it was found not feasible ko make tlie heritage lane-d pedestrian-only zone at this point of
time, it was decided that a list of individuals peimitted to p:@:ss-thrdugh the restricted areas is-to
be finalized by VB, Ashramik, and the Municipality, and vfable alternate route be identified.
Orice it is done; ZONE may also be made as pedestrian only zone. In the meantime, private
vehicles and Totos tobe allowed to ply butnot parked on the concerned road. _

o ‘Traffic Police personhel will be deployed to assist and regulate the g;:affic-alorlg with VB security

| forces. ’l’he-'princ_ipél respons{bility far managing and marshzillir’fg).ffhe traffic and vehi'cula'r
moveément on the concerned road stretch lies with the Visva-Bha'r‘_.-‘_atfi authority through the.nr
private security guards. Traffic and local police would support Visva-Bharati security forces In
the process. '

% Restrictions on Photography:

- o Signage for nhotogr?aphy:-prohibited areas was recommended. ’I“(’)urift awareness campaign can
also be dohe by Visva-Bharati and SDICO. i
4 o
5 Tourist cum Traffi¢ Guard piroposal;
The police proposed to setupa Tourist cum Traffic Guard near the heritage lane to manage and
facilitate tourist and visitors,
% Nest Coordination Meeting:

The next coordination meeting will be held at Visva-Bharati, zg proposed by the Registrar of
Visya-Bharati. ’I‘he?é%actdate wil) be communicated later.

0

6. Conclusiont : _ , . e _ oy N
-Fhe meeting concluded with all stakeholders:agreeing to collaborate closely to ensure the effective

hnplemental‘lon of tralfic regulations and preservation measures: foii the A;E'lranx area of the Visva-
Bharati campus.SDPO Bolpur expressed. gratitude to all attendees for. their cooperation and
commitment to preserving the heritage site. :

is submitted fbr.févour of your kind perusal and pecessary actioh.

G R«U:L'{g% %

{

2 y Sub-Divisional Police Officer
NOTARYS§ ' Bolpur, Birbhum
hriitted for Kind information: IR O ‘palica Officer
: it . (o SIS :
$he Superintendent of Police, Birbhum suip-Divisional Pl

The Additional Superintendent of Police, Bolpur, Birbhum Bolpur, Blrbhum
Copy submitted forngcessary action:
1. “The Sub-Divisional:Officer; Balpur, Birbhum..
2. The Chairman, Bolpuy Munlcipality.
3. The Registrar; Visva-Bharati
4. 'Phe.Assi‘srant Engineer, PWD, Bolpur )
5. The Representatives of Ashram Resldents (Ashramilbrindo)
6. TheRepresentatives of Toto Unjon i B
7. The Circle Inspector, Bolpur Gircle
8. The Trafficinspegtor, Bolpur
9

5 pipmrde by p o . : /"
The Officer in charge; Santiniketan PS @%rw
Su‘b~Diyi§ic').nal Police Officer
B'o!pur Birbhum _
Sub-Divislanal Police Officer

| o S] D
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Memo no- Estate/ECD-1/ 198/24-25. ' Date- 13.06,2024

To g

The District Maglstrate
Birbhuifi

Sub: Reguest for implementing notified restrictions on iovement of traffic in.and
around the asram area of Vlsva-Bharati:campus

Sir,

Ih, drawing youx attention to: the: Distriet Magistrata's orders dated 44.10.2006 and
29~;05‘201-2'i’f$‘nd the: Ghief. Secretary's order dated 16:05:2012 &nd alsa our letters
dated 16.0.1:’,2;021 and 02.02.2021, | would like to-Inform yell {14t the asram-area and
Adjolning Utfarayan/Rabindra Bhavana compleX of Vista-Charati campus has been
declared as a World Heritage Site on 17.09.2023, as:communicated by e UNESCO
{o the Govemment of India on 25:10.2023.

Apait from posing risks to'the safety of our students, heavy and commetoidl vehicles
plying in and around the asram area, dre damaging heritage bulldings, outdeor
sculptures and other art installations of Rartildnkar Balj, Nandalal Bose, Bihod Bihari

Mukherjee and other stalwarts.

C;I also draw.your attention to-the faet th"at.-,plying of buses ph. the:Bolpur Tolirist Lodge

‘Cgrossing to Shyarmbati Ganal tretel of rodd had been p_fohibl{'ed, by the district
Fdministration several years ago. The Bub-Divisional Officer, Bolpur, during the
cOh’strucitigl) of Lalpool R=0-B, temporarily permitted plying of buses on this-stretoh of
road. Laipﬁgq,{ R-0-B fiaé been completed More than 3 (three) yeats ago. However,
huses alestlll plying on the road -adjacehtto P.at'hatrBhav'aﬁia and Ananda-Pathshala.

Contd: 1/2

sil " 3 g
e, R e, RT-731206
CANTINIKETAN, WEST BENGAL, INDIA-731235
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‘56‘ fYA BYR

et s g M
‘ACHARYA (GHANGELLOR)
SHRINARENDRA MODI

fer 6 ' 'a\u‘m}f' gwr%m A oRfe isa
F0unden Rablndranath Tagore {1 UPAGIARYA(VIGE-CHANCELLOR) (01fg,)

PROF, ARABINDA MONDAL

I'attach the copies of all relevant orders/ letters etc for-your pelusal and request you
to take urgent steps for implementation of the Dlstrlct Maglstaatns orders dated
11.10.2006 and 29.05.2012 and divert the bus routes from the above-mentioned
stretch as had been done earlier, :

Thls is also to brihg to-your knowledge that the stretch of PWD roé_d (earlier controlled
by Visva-Bharati) b"etw.een_San'tiniketan PostQffioe to Kalisayer (Sriniketan), has been
taken aver by unn'le Toto operators, causing chaos In front of‘l‘Rqundra Bhavana,
Kala-Bhavana and Sang:t Bhavana, This is pasing a grave aebunty hazard as
hundreds of tourists visit these places daily and natiohal gssets (five *hausand Tagore
manuseripts, elghteen hundred Tagore paintings; Nobel medallian, and hundreds of
Tagere memorabllla and a few hundred original art works by o*hez stalwarts) are
presetved i these facllitles. As suct, | request ‘you' to take necessaiy steps for

regulating plylng of totos in the ahave- mentioned stretch of roads.:

Enclosure; 18 scanned pages. Sipcarely,
K a, | 7
$ %
/M0 NasER\Z t(?_y \selve
« [ HOSSAIN | = : Resttwr Acting)
'%c B Visva-Bharati

3.
P

i, TR 4el, Ha-781295
SANTINIKETAN, WEST BENGAL, INDIA-731235.
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KCHARYA “(CHANCELLOR) VISV A-

SHRI NAR L
NARENDRA #0DI {Establi

surard
m ) ! il N S— _ ¥t Emall: visvaibharali@ vidvo-bhorallac.in
UPACHARYA (VICE:GHANSELLOR) PRk - Wabsltd: wWiwW.visva-bharatlaodn
PROF. BIDYUT CHAKHABARTY TR BT
FOUNDED BY

RABINDRANATH TAGORE:

vilRPrr - 731205
SANTINIKITAN 731236
For toet ufysr #ever; v

~ DIST.BIRBHUM, WEST BENGAL, INDIA.
TR Taly#913483:262:481/261 521
GEr Fapadldea-a62 72

Date: 02:02,2021
Teatm/ong. . . 3 v

Estate/ECD-1/358 /20-21
/o,

To

The District Magistiate
Birbhum

At Post Suri

Sub:  Restriction on movement of trafficand  déployment of trafte police o PWD
roads in and around Visva-Bhiarati catipiis, :

Ref  (1).Orderno 473(5)/MV dated 29/05/2012 and (2) 1485 /(13)./MV dated 11.10
2006 of the Distict Magistiate, Birbhium '

Sir, AT

I atacling copies of earlier Osiclers-dated 29-05-2012 and 11-10-2006 by you, the Resolution
dated 10-11-2006 i between the District Administration and Visva-Bharati, our létters dated |
15052015, 27.10.2016, 16-01-2021 etc, I would like to sfeqitest you to issue necessary orders for
the following:

1. Complete prohibition on movement of Heavy Goods Vehicles (Dumpers, Trucks; ten
wheeled Trallors etc) and tourist buses in the toad stretch Nisa Hotel to Ratankuthi
Guest House o, Bolpur ~Santiniketan road and the SanHniketan Post Office to Sangit-
Bliavana on Santiniketan-Sriniketan road at all times in partial modification of Order

dated 29-05-2012. '

WES/ ¥4,2 Piohibition 611.ﬁ10vem_ent ofall types of'.g_oods- vehicles from, 06,00 am. 9,00 p:m. in

G, modification of the Order dated 29:05-2012. However; vehicles carrying constitction
,malterials for Visva-Bharati’s developmeiit praject may o allowed agaiiist passes issued.

%l")y‘ the Watch and Ward Section of Visva-Bharatl. o

At Diversion of route buses (2/3 nos) presently running 'on the streteh. Toutlst Lodge

Crossing' to Shiyambati Canal, through the Toutlst Lodge Crogsing, » Lalpool =
Prantik > Shyambati Canal rotite, ’,

s qut’ilig:f@‘f;.'h'af'fli,é, Polige at (1) \Sé,u,lgi'_'ﬁ-z.Bhavana“.Difbip gale (2) Ratainkuthi Drop Gate (3)
Nisha Hotél Diop Gate in pursuance of Regolution dated 10.11.2016-ete:.

fode i ur) =
Reglstra (Actlzg) \

Visva-Bharat,
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5, Construction / facilitation of parking ‘places with Pay & ‘Use Teilets, illumination,
_d;!jnl.dngv\_«'ater taps etc for tourist vehicles coming to Sanliniketan beyond the aforesaid
road stietches, so as to avoid crowd and traffic congeston in the core campus,

A handy campus map of Visva-Bharati and the detailed camptis map preserved by the DL &
LRS, West Bengal are attached. Our'Engineering Departmeﬁt' and Estate Office will help in
preparing lay-out /route maps-etc; if required fuither.

T(indly take urgent steps for ensuring ,’s;afety, security of our slydents and also of the outdoor
artworks (sculptures/ miurals).

Sincerely,
s g M ”
L Refiskb r')(Ac'l'fng)
: i (wlarew)
Visva-Bharatirem=x5
Reglstrar (Acling)
Visva-Bharatl
il ]
Copy to: i
1, Sub-Divisional Officer, Bolpur
2, Prof.-in-Charge, Security; Visva-Bharati
3. Joint Registrar (Dev’y), Visva-Bharati
4, University Engineer, Visya-Bharati 2E
5; Joint Registrar (Estate/Legal); Visva:Bharatl |
6: Confidential Secretary to Vige-Chancelloi, Visva-Bharati i ( \
_ . _ j L b’l—\\ ™
: i ; Q,gi'(Aclng‘ Lt
i & Visva-Bharati
; grerif¥n (mfergas)
i fereeraresiy
g D Registrar (Aeling)
il : . i Visva-Bharatl
i : ! ' \
Iy
o "
1]
1
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cratatrallers; thiae

gdods: teanspe vt ke ;
the Hisva-Bharat! Esfripus,

%iﬂswc{sore
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Wherea
‘?anhmkﬂtan (

Trucks ply on; Bolpu ~Sanhhukr£bn |
Office.

hareby pr‘dhlb\tzﬂ
06500" Hours ko’ £4:00: héurs, daily
2006

[ Tuither deciare the duder’ tgted stremhas (Setisdyle-t):a5" NG AORNZONE ¥ wif: 180
Dctaber, 2006: :

Séligduile- i
1) Sireteivofroad trom: Nisha Hotal;

2) Steetel of foad Fror, Eianth‘)i'keta-
Siinikatan foad.

]
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. The Subs
%\Q 4. The Reglst

e -/ Do ket No, ¢

f‘lhtm' /Date i 4 o i ,'.!'(:. .
st wrnfea s gatars @mg / :
ﬂttvrmﬂ if- Vlav.;'-thratl '
\

Offle

ORDER :

Whereas it Is necessary for preventing ddnger, ohstrustion or'
Inconvetitence td'the public, mavement of Heavy goods vehlcle, Medium goods
vehicle, Light goo[ds vehiale Is: strictly prohfblted feofn (6,00 AM to 6,00 PiM at
stretch of road froni NISHA HOTEL to: RATANKUTIII GUEST HOUSE on
BOLPUR SANTINIKETAN RQAD and stretch of road: from SANTINIKETAN POST
OFFICE Z_g.o SA‘NG_E_ET BHAVAN son Satitinlketan- Srlmke_t,a,n toad /s
112(2),114,115,118 MiV:Act 1988, undef Stib-Section(1) of S.’getlén#- of the West
Beigal Trafflc Regulation Act 1985 (WiBi Act XV of"4'9§5‘)'3“read’WIth Govt. of
West Bengal H'o‘me (Transpor‘t)’ Department order No, 7605-WT, datec 20" July
1965 and Govt of West Begrigal Transpolt Depmtment .Notlﬂcaﬂon N0.3363-
WT/3M- 34/99 dated the-29thiAptll; 1999 7,

This order i¢ issued In cancelldtion -of ‘pervious. order d_‘zjt‘g_d 250612012,
communlcated v{de this office:Na. -.453(5)(0_/_1_.\( db 25:05.2012,

Dlstrist Magldtmte
Birbhum

Y73 (E) T pivy Dated 2.9 1052012
vﬁ"-\»,, MemoNo4’ BC!:)/M\/ 18 151201 %

yCopy ferwarded for Infaemation: éf. nécessdry action’ to -

) s, The Superlntendent of Pallga,, Blrbhum

>2. The Sub'«Divlslon Qfflar: Balpy
lylslanal Po

et; Bolpur
tiaratl, Bolpur
B, ThL Reqlo(1al'Transpo;rt-0fflce| Bivbhimi,

DistrietMagistrate
L Birbhum

of

E i a3 j &@W‘é{ }}




0. 48:3/MA/N2

. To
(1) Shii Basudeb Baneuee
Prineipal Secretary,
Home Départmerit, .
Government of° West Bengdl

(2).Shri: R.D. M‘ecna:
Piincipal Seoretary,

y
T Government of West Bengal

f%mmw-?r / Vlsv:aFBharatl

s

E E : PRINCIEAL SECRETARY :

Reglstrar § ChambmuW}B’AL AFFAIRS DEPARTMENT

MENT OF WEST BENGAL
TERS! BUILBINGS » KOLKATA 700:001
01 /’y?hz 49070

AP Fax  -2214'3632

L&LR Department and Land Reforms’ Commissioner,

R PRI SPRRESUNILSS SE C g

TR (3) Shl’l Bebasxs SG - -
Principal Secretary, '
Urban Development Departiment,
! Goverfinient of West Bengal

4) Shri.J agachsh Prasad Meena
- Distriet Mapmtrate, Bnbllum

J (5) ‘ShriHrishikesh Meena,
bupermtendent of Palice, Birtbhum

~ (6 Dr. (Colonel ) MM Mitia,

»1
i )

)i % T Up

- West Bengal for your informatiofi and necessary ﬂ.Q‘tlQl) .

S

N H v 'c; V- ‘B _M.»’:{?

Reglsuar Vl'W'l—-BhaIaﬁ atid, other officials of’ Vlsv'L Bharaﬁ

I am sending hetewith the: minutes of & meeting on VisvasBlart and reluted

issues: hcld on 15.52012. in the -¢hanibet of the ChieF Sesretary to the Governingdt 01

'\_'¢.

5.



i . Mmutes of a meeting on Visva- Bharati and related issues held on 16.5 2012 in_the
Do 4 chimibers of the Chlef Sectetary to the Government of West. Bengal :

ol

7 Chief Secretaiy _preéided over the maet_:iag. .Fdll.dw‘iﬁf‘g'_ W6 present ;-
1. Shri Basudeb Banetj jee, Prineipal Secretary, HOmG'Depalffmexﬂ- Government ofl
West: Benga
8 Shri R,D. Meena, Principal Secretary; L&LR Depmtment and Land Reforms
Commtsswnex Government of West ‘Bengal
e, Shri Debasis Sen, Principal Secretary, Urban Development- Depa1 tment,
Government of West Bengal .
4, Shri Alapan Band: yopadhyay; P uncmal &emeta; Vs Mummpa'LA,ffh’ius Department,
- Government of West Bengal i
5. Shri Jagadish Prasad Meena, District Magisnate Birbhum '
6. Shrilrishikesh Meena, Supeuntendent of Police, Birbhum
& Dr. (Colonel) M.M. Mitra, Registrar, Visva-Bhavati and other ofﬂcmls of VISVd—
¢ ) Bharati s
{
L _,__Prublems Lued 1L by Visvas Bhamlu\uth regand. to_reported -mushrooming of — —
oommerual housing, to the lodges, hotels, ‘markets ete. : The- Regxstral of Visva-
Bharati repmted about this musluoomm& in p[ots contiguous: to core dshxama and other
areas: of Visva-Bhar atl campus, mostly in mouza Bandhgora and Bolpur These plots do -
not have access to preper municipal or public roads, Promaoters are uslng nanew caimpus
roads of VlSVd Bhalatx to get sanction from Mumupality aiid. to cany constiuction *
materials; it was alleged Safety and secuity of Pﬂtha Bhavana SChOO] students are being
endangered and there are [nstances of accldents and other secumy ploblems the
Reglstrar repoited, Traffic load oii campus roads are mmeasmg mamiold Acadenic
ambience and environment of Santiniketan are being adversely affected he said,
(r) , The Punctpal Secxetaxy, Munieipal Affdirs. Depcu'tment noted that the issues were

addressed by the State bovemment earlier (vide proceedings' of the meeting held on
*31.12.2010 at Bolput, the. minuites having been jointly signed by the Principal bcmet'uy,

. Urban Deve10pment ‘Department and the Principal Secretary, Municipal Affairs
Department; as well as the pwceedmgs of'the first meeting of the- Apex Gommlttee 1in the

chamber of the Chief Semetauy on 25.2:2011). In terms-of the. recordecl notes of the both

*“_gr ¥~C these criticgl meetings; District Maglstlate and Supel intendent of Pollee wotld be well

& G h adv13ed to -arrange to demollsh unauthorized build mgs / 1lLegal consuuotlons m, the
N~

8 MO SS‘\“\\( éjpur Mummpahty as well as the adjacent. Pandlidyat areas. Further the District

‘ \F

no

:} N;iw WO ,(‘)_]glstfate should specifically commumoaté to the Mumclpallty that they should not
2 D ‘\@ v

C“P/% m;(‘ ‘Sancuon any building plan in the areas contiguous to Vlsva—BharatL ¢dmpus and. in the
LT DAR S - ‘

“buffer zones’ ' without spegific ‘no objection’ fronr SSDA and the latter, in turn, should
; i

|
|



)

__Supérintendént of Palice would look in

' ¥

wonsulting the: Advisaty Clommittee formed by the Visva-
# the ‘Urban Developient Departmet ‘Notifisation no:

12010, Tt was deeided that the 'M.A. Départrent
Ipur Mufnc1pahty it ’;]Jls ling, while ths UD
gatd. A question was raised regaiding
restrictions / stlimlations should
Help of all State

5 not glant any NOC w1thout
‘Bliarati within the arca tiotified by
194-T&CPIG-2/18-01/2010 dated 25,
" would issue an order to advise the Bo
Dopartmcnt would similatly advise SYPA in this.reg

exact delineation of the area / buffer zone in whlch Sucli
wag decided. that the Distriot Magistiate Would: take

Bhatati Univegsity for: delineation of the: pl‘umse boundaries of,
and. the exact plots invelved in, the areas 1, ~whmh {he restrictions would apply- Very
parts of Wards 5 aud 17 of the Balpur Municipdlity. appear to be

be -applied and it

agencies and the Visva-

generally speaking,
particularly affected by the reported mushe HOMITY:
n_caripus : It was decided that the District Magistrate and

to the igsues: Tn case rehabilitation s required for

2. Ticroachmeénts i

old settlers, Diéti‘iotﬂh{[:ag_ifstr_ate may, evolve suitable schiemes in lihe with Government.

policies.

3. Diversion of rmd and traffic § It was decided thab ¢
pohce authority and Visva-Bliarati officials: would be: soordinated by

tds road and traffic diversion. and for

the visws ofths PWD / PWD

(roads) engmeela,

the District Maglsudte for p1ec1se actions. towa

{dentifying poténtlal pedestrian zones.
4, Traffic rcstrxchons The heavy ‘tr affic restristions on PWD roads: adjacent to

core ashrama. meas fror 6 . to 2 pan. may be: eﬁ(tfmded up to 6 2 by the District

Magistrate; on: exrrnmatlon L .

5. Speeding up jnn.cl. aequigition issues ¢ Distrigt ~Magi§.ttrate'was advised 'to speed

up the processes:
6. Eshbhshment of academie. towhshm and mwkmg constxtutm

therefor : Vlsva—Dhalatl authorities were requested to study the Banaras Hindu

University m@del 'md to. ‘viite to fhe Ministry of THumat Resouvces DeVel@pment

suitably.

“West Bengal

nual provistons
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A it T GOVERNMENT OF WEST BENGAL |
Al \j o oy Urban Developmint Department 44
.‘3-\{'"‘ ‘1’ o N\ \-.gfg Town & Cowritry Planihig Branch :
\Q) RANY .JJ'-":,r‘“-.\ LY “Nagdrayan”
;‘QL, jx.‘,\‘:' \\T‘ A DI“AS Seetor-I, Bldhmum'um. Kolkeutu=700Q 064
AN T
i1 ; . &
R T "716(10) I&CP/C-Z/lH 03/2014. Dated, Kolkata, the 15% October, 2014,
o, v
& \‘_ TFrom: The Q ;S.D. & 'E;{-O’Eﬁcfv By, Secretary to the
Government of West Bengal.
Ta: ,’,‘vz.«.’"' Tih‘e:Vice»~(3ham.celflu;r, Visva-Pharati; Santiniketan, Dist: R‘i?‘rj%h'hurn‘
2, The Chairuian, West Bengal Heritage Commission, 43, Shakespeare Sarani,
- Kalliata-17,
3 The Director General, Archaeological Survey oflndia, bovernment of India,
Janpath, New Belhi-110 011, ;
&, The Regional Director, Eastern Zone, Archaeological Surve,' of yelig,
| Kolkata. i
=, 5. The Addmonal Chief Secretary, Land & Land Reforms Department
! 6, The Prmcnpal Secretary; Rapchayat.&Rural Developmenf ‘Govt. of West Bengal.
: T The Secretary, Municipal Affairs Department, Government of West Bengal.
8. The Secretary, Forest Department: e
i % The District Magistrate, Bitbhum, ;
| 10, The Superintendentof Pulice, Bieblwm.
Sir, BT
i .
! i L
! I am directed to enclose herewith the copy bf the Proceedings of the 20 meeting of the
' Apex Advisory Committee along, with copy of-map of proposed efire and buffey area of Visva
Bharati beld on .17__.'0:9.2;0134 at 4.30 pim. in the Chamber of the Chief Secretayy, Government of
West Béngal, Nabanna, 325, Sarat Chandea Ehatterjée Road, Howrali-711102 for favour ofkind
information and taking necessary-action. '
i Enclo : Asabove. L
g /
. \/“”/ﬂ“fcm 5 froly
v 0.8.0. & Bx=0fficio Dy. Seuelaly to 1he
Goyvernment of West Bengal,
» T - ,
@ 2716(1 n_)/a(s:-) “T&EP/C-2 /~1.1;{-ﬁ'3</3.0;14‘. Dated, Kolkata, the 18" October, 2014
y AN
oy Tor wnrded foe information ko i+ N
‘l”hc Cxecutrve Ochex SSD% \\

i
i

0.5.. &:\h,\l“l&m Dy. Sgaretary wo dhe
S ' . Gdvernment of West Bengal
: ;



¢

fedings of the ™ mesting if the Apex Advisory Gommittee held on 17.09,2014 &t 4,30 pan. v te

gia'mber of Chief Secretary, Bovernment of ‘West, Bengal, Nebanny, 338, Sarat Chandia Chatterjed Road,

fowrah-711 102,

"B Chief Secretary to-the Gove mmein'ir' of West Berigal presided over the: fieeting. He WE!‘GQmegi} all participants.

114 initfated discussions. -

A)

23]

L”onLrol Plan for the said area and tiey will-dlso prepare a schedule R EGHES ha\/mg ‘Khval mature:

EST g&

[Copy of the Attenddnce: Sheet:of the offitials grasent dn the meeting;tndlosed]

s 1

i

Defining Buffer zonein-and ‘a;r‘(mnd;'Vis*va.Bharﬁﬁi.ﬁifﬁli Univetsity Campus Jtwas decided

in the meeting: that the own Jand of Visva Bharat will be defined as "Cote Area" and theboundary
of Buffer Zarie on thr‘ Southern side will be as proposed by $SDA and the Bolpur Municipality
(Railway line near the camphs 6f VBito the TV Cenlre (Doordarshar) following the: Southern
Boundary of VB Campus to Bichitra Cipematila 1o Bolpur Supet Mavkat to UBT, Bhubandanga

(alovg Bolpur Sartiniketan PWD Road) to:§athi Lodge to Tarun Yamiti follewing Bhuban Mokan
Path to E’.hubandanga Musnd along Rabindra Park to Baripulkur: Pond to Guruuddyan Apartmentto.
Disha (House) to Gita House to Basuridhara, Hotel following VB: Campus Boundary th Serjedlture

Farrii to Srinanda ‘School Following VB CGampus Boundaty, o Srinlketdn Road and then along the

Srinfléctan Foad ip to theestreme Western point) whmh wag-aceepted.

The boundaries of the Buffer Zong wasfinalized asTollows

Noretiern slde : Kopai River:(Territorial Limit):
Fastern side. : Eastern Raflway L’}méf l‘erﬁébﬁi;ﬂ' Limig

Western side ; Mouza Boundary of Ballavpur and Binuria Hetweéen Konal River and Kopai South
Malh Canel.

Southern side; . Sriniketari Road ant dhe buffer ling as proposed by §SDA =nd the Bolpur
: ) i ;
Munigipality. ’

Map of Coké Area and Buffer Areais.annéxed Nierawitli

5L41._nmficatmrl of "I(h()zu Lands @ It was faformied i tlie mettmg ¢ the Principal Secrgtary,

iban Dwelbpment Department, ‘Goveriiment of West Bengal ’chnt Stifiilketan Santiniketan
Developmerit Authonty had atteady prepared a.schedule for the lands fiaving Klisaimature within
the: Planning Area of SSDA: As JIT, Kharagput is preparinga revised Liand Wse and Developnierit

for the sarie and: ﬂlso tefing’ l&hoa& Jand, Afrer discubsion iTwds decm v thauShrl Subhie Prasanna,

will visit Sadtinilzerait along with experts GFtiis clislce regarﬁing thelidertification of Khoal: \mrdq
vv!t will be facilitated by 5 iniketan Santiniletan Development A thiotity(SSOA).

10?




. Court Case:;  Thé'issues mismg uut wf the verdict of the Hon' ble Hleh Court 3t Holkziz in

the W.P. No. B341(W) of 2012 = UT, klmmgpm has been engaged tor preparation of revis=gd
l:and ‘Use and Devuopment Control Flan by‘Serl\etan Santiniketan De&e(opmem Authorizy and

‘the work Is going an. It was declded ire the meeting that after. compl%lon of thie revised Land Use

and Development Centrol Plan by 11T, Kharagpur, the same: will be placed in the Apex Advisory

Comumittee for t—hei-f.apprf)val in the meantime, no ‘No Objection C;eﬁtifi(’at“e" for development of

_ land and "No Ob]echon fertificate’ far conversion of land will be. 1ssued for: the area covered by

D)

Wotification No, L%\T&CP/C 2/18-01/2010 dated 25701/2010. ACthI‘l Point; SSDA
Encruachmernts. - {t was, degided in the meeting that Visya: Bharatl wnll take up the matter with
the District Magistrate, Birbhum for removal of the encroachinents: on “the approach mad< to

Santiniketan and Visva Bharati prarmses Action Points Visva Bharati

F)

H)

Land Refo:ms Depwrtment Governrnent of West. Bengz(l The Addltlonal Ghief bﬁcretary, Land &

Land: Reforms Department Government of West Bengal: mformed that Lhey will solve the propesal

su bmmed by Visva Bharati as-early as posstbla Aictic)ni _
lg_L}ngm he "-_af-Bzul]av. IJI?"S"' hctuax 4 The Pllnclpal Secretary; Forest
Department, Government of West Bengal InformEd that the proposal submitted by Visva Bharau
will be solved after vxsltlng the said: place as eaxly as posmble éc{;lgn oint s Forest-Departmernt;

It was deglded in: the ‘meeting that

By-Pass: roat alow

Visva Bharati will rqumsh Lhe poruon of land requhed Eor l&gal settlements of the Tribals {n

”an:l riof Government of West Bengal, ‘Visva Bhaiati will submit a pteposal regavding the said

ActionPoint: Visva Bhdl”dtl

S

ma J
eautlf catlun of road sides, establishment of a (,mﬂ bdzaar lt was dcudtd in the imeeting

* that a-Graft'bazaar is urgently required bot}i for creating « propﬂr Crafts Centve at Sautiniketan

and rehabilitatibn of the toeal yendors selling handicrafts on the § anttm_k;e,aar;x,l;o-a d. 1t was decided
that EhE“ﬁmﬂr ?vaili’ibleﬂn front of {dgah which is gpartiy uder ‘Vlsya Bharati and partly under
P’WD'(thg;d?S} may be u tilized for the sdid purpose: After settlernent of tand + Recessary action ayill
he taken lby Siiniketan Santiniketan Development Authority for bﬁﬁ's%r'ﬁttiOtn of Craft bazaar and

rehabilitation of the local verdors, Action Point: Visya Bharatf., P.W. D and:SSDA.

Timmeehng, ended with thanks to-and from the chalr

_Sdy- 5 Mitra

E o Chief Secretary,
i ) _ Government of West-Bengal.
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pex Advisory L,Dmmlttpv ih respect afconmde atmn gF Stinike
eritage Site (0. UNESCO/World Herikage Gar
Elief Setretaryy Hovarnmant o

tan-Satiniketan Gore £ 1042 25

-Mee:ﬁ,n,g of the. &
: & World:

i the Chamber of

394, Sarat Chantlre

+ \west Berigal ‘Nabaraa,

Yenue:
Chatterjee pesag, Howrmh-711 102.
bate 3 17:09.2044 3t @30 pori.

- & €hi
GoVernment of
! WestBen'al :
1 Vige- Chanceﬂor,

' Lah i R - —
“prof. Sushafita Datta Gupta. . G,L(D 3 o e b £

_ Vlsv*t Bharal‘.l »{3 £
TSa subhoPiasanna Ghairmat,
West Bengal i

: pukhopadhyay.

| Commissiof. -
e e 2
1| Shird Rakesh Tewdri. Dlrector General ]

Survey'o:f' _d;(a,
Gc)vemment of

q)r)m;b 8y
/ ,
)4}1 00 ﬁm,na ;

| Shri seras Kr. Das, IAS: Prmdpa\ 4 ’_
o : | Secretary, i <L
. paichiyat & & Rl |
| Deyelopnent;
Govt oF West

Dégmtm:..‘t,_f '
Govemmentml’

& ?1 mcnpaf ;

| seeratary, Urban x s i
] pcvelo,pm;,nt ‘ : - gt
| Department  z.

1G




Shii P.Mohian Gandhi, 1AS.

- Distriet

- Magistyace,

; B\rhhum .

s 4-~§:1»(_,

VUC

Shri Alok Rajorla, (PS.

| Superintendent of |
| Ralice, Birbhum.
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! ; 5
Memnd nv pstate/ 224/ 4282425 S Pater 02-01-2028
kg Notice Inviting Tender ]
'-‘."’ : ;
! Joint Registar, Tslate O [1ce, Visva Bharvali fnvites Per¢éntage R' ite. Bid esuibed formu i Two

Bid system (Technical &i ];m'mcial) forgélection of conttractor:(s). ? \ 1S, R*\Llways,
and other Statutory Bogles i appropriate: clf\ss‘es ancl also fromt the COJ;ILL’\C[’OI’S workinf imder the

above mertiosied organization: _ i

] e 10 [ Estimated ( “Tender |
Sl sk -eXeltiding GST Time: of Processiig
No. Name of the Work LWO (RS, ) complatlon feg.

(Rs,)

T | Major  tmprovement  of ~IE605L08 | 30,000.00 | 90dayd | 2,000.00

Bhubandaiiga Bandh) Walér- » '

. | body 731235 .

B~ The estimate mentioned above, ioweyer, is: ghién ierely as @ rough ,gﬂ_t.iideﬂ The estimated cost s
exclusive:af GST and Le]bour Welfard Ceds h ;

As-detailéd belnw

% Elipgibility: Cr. u;cua:

b /\pphcation bi‘OCCd\LW Online mode ik CPP Postal diec hUps L1 epreﬁure pov.in. /.
>t frorn 06:01:2026 o 28:01:2025,

a4 Last date of submissmn of e-tender: - 29Hl Jumiai*y, 2028 (12.80: p.m)

B )

e ulmnsqmn_gf EMID: & Tender proccssmg feo by Deinand. Dr aft ar. onlmc il Bstate:
Office, Vlsvctlihm alii- 299 gantary, 2025 (8.80 pan.)

'h

W Openitg of Lcncler (tentative): ~ 30 Janunry, 2025 (1130 eam.)

& Detalled ter ms &, oLndﬂnons will be available alorg with tender papers and lso in
{he notice- buatgl of Estate Office:

& Visva-Bharati remains closed on Saturday o supday. N
§ ) ok

Jolnt Reglstrar
Eslale Q[_ﬂqer
Vigva-Bharall

g Qffice

\ “Regd NO
> 12] -]




A. Gligihility criteria fur (wo bid system tendet

Technical Bligibility _ea-iiérm:_.i
' |
v .
a)  Income Tax lelSll alion with PAN aard iny the namé df ageney / self.

b) Registration cei u{lcalu with address proof of Lheln'm/compmy and G

| ;
«) Prade Ligence (mlev'ml for providing stch setvices), GET' Regjstration,

“No, '

%Z\ d) The contractars shguld have their ofﬁce a8 Bonur / Santiniketan:
Pinancidl Bligibility: Ll‘il(ﬂld. '

iails.
Nater ID card), Aadliaar

_worle (Le. vestoration /

n) The tenderer should Have successfully completed a gingle. similac ¢
injmam: value of
lakh thirty thausdnd only) under any prafeet; of Stalg or Cential Govt; it

Lleumug excnv.nthn of water-body, only) haying

Aulononious. bodu,,s/ fucnl bodies, ‘

b) The tenderer should ln ve sticcessfully LOI]]PIGLE(’ aslngle civil wmk of 1

(rupees-five lakly cmly) within lagt flve FY'(Le. from 2019-20 to 23- ~24)."

. 80,000,00 (Lupees thiee
pts. / Qiganizationy /

lhmun_ of Rs 5, ()(J;U()().()()

1

¢) The tenderer shoukl have annual tumover of Rs 20,00 lakh in last'thiee FY as evident from

audited balance sheet-nlong with Profit & Loss Afe

Yy

d) Bunk 8olyency ()F._ziwl,e» §t20.00 lakhs ag on 31-03-2024 in a scheduled 'gon]_"hu;_rginl, bank,

List of (Iucuumuts‘lu bu subL tegl ulong with Téndei:-

a) Sell-attested copfq‘rof docitmients for Technieal & Financial Lllgibmly'

s‘
i

NB:-  The bidder hag o @;‘bnul completiony cartificate after completion of wo
Authority not below, the rank of Executive I;,ngmeu / Officer / Equivale

lerla as stated above.

ey cértified by the conpetent

Tender Processing I'ee and Earnest Money Deposit (EMD) as mentioned a
Demand Deaft hn fayour of A
Brauch, must be enclose
paper & EMI, No inter
campletion of tender pro i5%: LMD of successful bl(ldu will'be refundedion ree

DETAILS QF ONLINI I’AYMLNT

DETAILS OF QFELIN Iﬁl.{?Al! MIENT ‘¥
Demand Dreaft in favous ol’ﬁ%;\ca unts Off{cer, 'Vlsvrx Bharati, payableat Sanlinilketai »’T‘;-.ﬁ
MODIE OF SUBMISSION UD‘ 'I' INDER.
',l'ECHNl(.‘-_L\L:UID: . h"

W) Tender processing fea-Rs2;000,00
b)  Earnest Money Depoé’ll’-Rs, 30;,000.00

Bt

glare ‘to be paid through
ccounts Officer, Visva, Bhavatl, payable at State Bl of India, Santintketan
Iy Teelinjenl bid. Tendei wll be consldered cmdel e‘(l wilhout Costof tender
s [payable on the BMD, EMD of unsuyecessfid bld;lm‘s Will be released after
Pt of'Secwity Deposit,

vx;

a. B(,nelicnx):“ VISVA-BHARATI

b, Adcgunt nop - 1059844/ 260

< Name of gank - State Bank. of India, Branch:- . zmlmikelau, C‘? Q-
BIN()()()ZI | ;

02121, 1PSC Code:-

‘0‘?

o >—( o\ \’7"“ =
Joint Reyislrar
Eslale Oflice
Visva-Bharali

w* NAS ""&'
N , HOSSAINS
SN0 vm{iy

113




- ' ',' B : dl '
’/: L : K . )anumkolan
/,/ i Technical  Bid shiould | be submitted @8 per enclased. foim (Atinexiie — A)j in & r/
\l hitbs://gprocure.gov.in Jeprocure/app-y:the bidderale fie duly signed wopy:ofaferesaitl:do
i Jinstritctions given intive l'endel Document and soltcapy of DD foteGost ofitender i uéesslug Féé &‘, LM
Haid copy of DD for Cost of l‘Ll‘ldel piocessinipfee & BMD it tobe senk tUredl_y £ Tl Joine Registear,
Egtate Office; Vlsya«B]nmhL Salllluuketm, PIN- 741235 in sealed envelope Wil e s puhﬁa‘i ilateand Hme.
FINANCIAL B
' Biclder should submit fidancia Bid in- e BOQ i’}'jixjﬁiac- availdble in ‘the KPP Porfal Rttps:
Jeprocure/app. ’
LATE BIDS:
Any Bidl vecelved by lh(, officd after the deailline forr subuhssion of hids, a8 qflpu,lnlc(l above, shall not be
conisideraclantd will bes mlumcc‘ unopdued @ tiebidder.
LASTDATE OFT Emnu.xxz.suu \TISS1ON 20l Jantary, 2025 (12:30 p.i.).
BID OPENING PROCEDURE
The "Technieal Bitls -cnnl%ni'n'i‘ng Major lmproVeInent of Bhub'mdanga Bandh Wateihody santinikatan
734236 shall be operied at the OF -@ffice) o3l "\]uma:y, 2025: (1130 a.,)by-
the Tender opening Committeela ‘ j anc Umversﬁy 'Ihc Hiancialbids of
onily thogé bidders, ‘wlu‘ise"l"eu‘h
The Conapétent /\uLhouly reseny
dacision of the: Lmﬂpclpnl‘ 'mtho
SECTION-T ;
: GIENERAL INS!]”]_{UCTIONS TOTHI ILI\D ERILRS AND THERVS & CONDI’UOVS o
Lo TTNDITR
a. The esmmlc uwphoue{ above, J{oweves is' '"'1veu molely as & 1ough guldé-»"lhc astindtad wosk Is
inclusive of GST and Labour Welfarg (11 ‘estitiinte of the works wefe: avacl on Ui bagly.of
PWD Giehedule Novmnbel‘,, 2017 angl_Unii v..-'cherlule of Rate 9 lmdel lutigﬁllm\ Depagtineit GoWDB
; 2918» iV L :
: b, Bach lenderer has tofulfll all conditions: megU,gned mTedluucﬂl&Fmﬂncnlrcrilerlmm&nho iaboye.
¢ TheTendeter is adviseq ko visit the site. and ghecli the Tender pa "»gc,uéful]y liefore submission of e-
tender i epp nortal. Noclaim oh dceotifit oF any error detected latgy i the tender doeuments shall be
enitertained, lhﬂggb,le tet der .c,locmngmq mellnble (o be 1ejeoled in full
i, Bach page- of -Huis: Ten i '
gitbmitting the, Tender| in mken af nying ﬁm]minled Iums
the cntlre tendel doquimernts; 1‘10((9 €0 c'llliuus ol éb
- i T i‘émovcd/delnched fwnt éb Idinig : :
ot mr ol the relevant papers
£ G cited, PAN cat
? MO NASER 7mentioned il

HOSSAIN ¢@ceip( nfemncstn

"'x\» *95‘;";“’ ~1’1ulho| |11[|on tor sxgnmyonb alf Bf
)
W\F Visva Bharali Mmﬂd selpet the' Ioweﬂt bxddel ‘uﬂong tielnitally qu'ﬂlfxed teficdleréis:

"oARs0 ® - _
;}5“ g | o>€d’\‘>ﬂ’{\sw
7 S B

arZ\U

\Ixsv'l Bh
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Q.

“Visva-Bhavati, o Centval Univer
Iindia (29 af 1951), has two spra
Bengal, 781235 and localed al a

having meagivemenltmore or le

The intencling bid{lér sh
‘Officer, Visva Bharati;
lenderers will get thein
will get his EMD Back]s
deposit Seeyr ity, 7D‘(_po
Unlversity,

I case, fhe bidder Cluu
Central Purchase Orgsini

provided. The R%xs!r;\libn st be valjd'ti I.'
The successful contractor shall keep s

value of warle with thd
ol Woik @rder fullmg
inteiegt) will be rétur
- conditiona.

All Tenderers are here

Criteria, not 'mcompd}ﬂcd with Demand Draft for cost of tender P

pnyable at Sanumketan along with th(. Lencl 3
17 M D lef unded aflm Lomplelwn Qf Lhe'e tende

1s forawaiver of bid sg Heum
zdliol o MSMIE o1 lhe om.uned Mm]qtty o Depar lmt,nl as per GFR l’l() must be-

bid vnll(llly periad,

i

O% Ol" qupted &: acceplcd mml

o,su ariou 'tmg lo=1

Jaint Registia
which Work O _ ¢
ed after successful (,QHIPIGHOI’I of wor ks ‘md ILIlI obsel vance o[ tefmng. and

i

by explicitly, informecl that the. tenders not meeting: the Miniwm Bligibility
paper & BMD of requisite

amount/format, or any other requitements, stipulaled tn- the 'tencer glocuments are liable to be

|Ljeclecl

Validity of price b:d 50
of entire woiks.

The time alowed for cq
work-order or fromthe!
The tender dociment ¢
ilams o be executeg an!
negessary clucumenls Qa

Visva-Bhiarali lCSLl;VEb

University reserves,the! right lo cancel the lawast b

becomes vague, incon
explanation.

The successful contrac
juclicial stamp paper of
stamp paper for execitic

LAY

days from date of publication of NIT and rale should be valid till completion

reying outthe work will be'apecitied-above ﬁ'g‘)‘m,“tv]"ci'gla_tu of start-as defined in

fivst date of handing ovet of site; whichever is latee

DD‘;lbﬂﬂg of plans, spemﬂcmlonb, ithe schedule uanulmb ox various types ol
o the set of terms and: conditions.of the contracl: lu bo complied with and other

n be seen on'this webqlte g
f ‘,

the xight to cancel @iy or all of the tenders without assigning any reasoi.
i also; If l(\e' teris; & condition of the (uotation

plete; contragictory afid cqnfuslng, the: offer ;ll‘,bc rejected without any

:;151

v

or has to moke an agreement aceepting the le f&" and .c,quc'lil-i,ons on non-
R, 50/ ‘within 10 wolkln{g daysof seei plb ol work-order. ‘The tost of i‘e‘quis‘lte
o of the deed has to be borne by the eontiagtor / wem_y

SECTION - II
DETAILED SCOPE OF WORKS'

sily, an Institute of Natlorial importanee; cslz\bhahed by:the act of Parliament af
vlmg campusey :.\tSnntmlkel'm and Srindketar in e district of thhum Wesl
tlistanice of about2 kim, from each:pther, Bhulmnd:\uya Bundfi is awiter=bady
g8.19,22 actes. ;

Inlvnu.lmb tenderers-are m(v:sed to Inspect and examine the slte-and its; bU]‘lOLll](“ngh and salisfy themselves
before submitting. their biclg:as It() the nature of fhe. groune and géb-soil (so far ds islpmdlmbln) the form:ant

nature -of the gite, the: means of access to the site; kieace

obtdin all n(.cessmi' infarmation ag to risks, ccmbmg
influence or affect thelrbid, A LendeLel shall be.deeined (o liaye f
ge @ nsequenu orany misun 1€:lstmldl”
nging . and ‘maintaining «at- his

b

themsel vas,

or ot and.noe extra chiat
be respansible for 2
i 'i‘.Lers fch warkers and all other 5u’y1cea xequh '

y, acn.gss of c,‘

lendu clo,c_umen_l ln
Hons of the work-lo be

f@‘ﬁ.him by the Gov't and 1ocal . conditions and -other ﬁrtors having a Dbige

odatlon; lhey may" xequue and in. g,cuuml san

edge of the site wh(.thu he 1nspc~ct5
,sc sl\qll be d”QWLd lhe lendue

]

2 coitract documents. Submission of
Judling' teims and eondition and: hiis m
1 and of condltions and rales at whit

<_\WalL of lho srqpt‘ dnd
5 and plants-ete will be
{ g ait the execution of the

( g (JLQO«\K ot 62 |

Joinl Regislio

Eelale Office
mmh

! VIEDEREL
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Cleaning and remaving, solid / setnizsolid compackimass
Bundh; cleaning anil uproatin ! of weeds bushes figni b
‘g construation of outlet ()F‘Bﬁuﬁm'i(langﬁ Buitiilh
with thetender papet / work ofderand directionof’

SHORT DESCRIPTION OF WORK ' . \@}
7_[’01‘111!2(1‘2,;1‘1.19 to wat’erv‘_?h)méinth feoim Dhabatidanga -

¥

(Vhe
1‘«(. S
LSN\IHIKB‘:{"“ :

\ /l.x‘\?"'*\_/ (n

& banks of Bhubandafigs Bndby dismantling as wel
\fcA tiari o pillaig, netole s per drawing supplied
sfurilor Engineer of lstte Officg, Visva Bliaratl

Map of Bhubandanga Bﬁm‘dh showing. locatlion of works is aiinexed hérewith.

| SECTION - I

SALIENT TERMS & CONDITIONS OF CONTRACT FOR MATOR IMPROVEMENT-OF

D.

BITUBANDANGA BANDI

cifications givei: No

While exccutinig the: work thie contractorishould follow steictly: the drawling.and )
align: / alteratlon, a

eviation / alteration b this matter will Be etlertained and i case: there 19 any:

© penal‘ameutil,s decided By theJolnt Reglatar (Bstate) will be deducted froot the final:bill.

The conlractorshall cwe the coincrete suilaceand all other agonary works (0f at least 7 days.

Quality, workmanship &c ||'i'n;g of civil woiks ate:lo b,e;nwlﬁl’%ii.ljéi:l'{f\'s-ipmi directioin of Juitlor Englheers of
Tistaie Office: ‘
The contraetor may get paft pgt_ymenls.ln vnot..ni‘,orei than two (nstalments ;aga'ips't;atzleﬁst 50% complétion
anicl aubmission of bl Tull & fival payment will be inade orily after successful conpletion of tie wiale
work, 4 } :

The contrack is excludive of all types of taxes, .L}'a'_'l*nj'éuyt‘-Wéif_a;rh:—C,és‘si GST and !«*mxspo,rlfa.t'iou:.changgsi

‘Quated rate vfferec ﬁ)j(‘tlf\e conteactor shoiild be'fixed 41l eompletisi ofthe Job.

Thé contract 15 Inelisive ofisupply of manpower; ravw:malerlals; tools &’r‘;pﬁlmqé ele.

The conh'ac,tol‘ may constrilct lemyporary Lil'l,t's,_f‘(i'l'v’gélj(jif'l,ﬁ'g_.;1'15;&(21‘{2([5‘»61' 'f_it;ﬂbr‘.ﬁmbdatingf[nl’murexs,-.lsulli],éﬁk‘lo
petinission by the JointRegistrar (Bslale). A (O .t
Vigva-Bhafat viflﬂ_.l\gjf'lj1§;}l<e aiy. :’u"rn_nggingn"tﬂ for électricity cohne_c‘tl(;h and water; The, d
arraripe eladtiieity conn .'_[ il required atliisiown costalirectly front (e WBSBRCL: Visva-Bhd
plve NOC for this ; iFreg 11% | Thesane prineiplerwillapply:on supply of waleialso,

e wark should Ii&':cta;up.géte(l witliln 90: (fiiiety) '_d?!yar g tie gsue date of work-erder, IF the:work is.

ar-aliall
datfwill

‘ol campleted withinithe above petiod, a penal amigiiit @5% of the quuted Receepted amountminy be:

dediicted £
The-contgactat aliall ke e si le-free front ru bbisl,-constr ucoiiriatévials; (60 I
(three) days of cotupletion lat: the worle, failing which:the coskolraiiovgl ‘of;

vom thie Fiual bill-or seeurity. deposit

potial aniount will: be realized from the: contraclor. Joint Regis an (Bsta
corificate If the Junior Engiver af-thie wotle cdloes ok jssiicslte.cledrdhee” ,
Uriless othetwise s:t'q('eclfd!.l_' (i thigagureiiehts a5 well:ag workswill be carried ol o pen relevant]s eades.
The: niveisily sha!l not b%: respongiblefor: any, type-of: [658 ‘of {tams; earflifall due to excessivesvalnfall,
iiinpower duilig constiuation worlk, i

Thiey eofitracto: 8 o.50lely: responsible for compliaee-of-a 118
minimum w ‘ontiagt lnbeu g“_’z'\.ﬁtli__pz}y'm'eh'f éfnlJ taxes /uduties, |
Judicial Jurisdiction Bolpu ¢ 1 Buei Courkand the Glen vHigh: Cotrt:
Any digpite A Sil_jgi aut ofjithe contrdgh slinll be subject 6 jbitiakio
it ' one a:DBlinid
udlly aceey
il be-siibje

ké}'@ﬁéfﬂ;tiii\f] Attg / tules regarding
il o Gtlierwide: :

e-itember: arbitvation
id ‘cohtractor kuid a

ofée thie
A § i i ,

Na inafter feferted to
fifipy at any Court of
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, REIIEN "
' AEREEIGH) T
‘ VISVA- BHARATI

LS'I /\’1 i I‘M CL

S ‘ X ¥
Tender form for M’qjor;‘ improvement of Bhubandanga Bandh, waterbody
| :

1. Name of the applicant (s) (in block letters):

X _
; .+ Rocenl Passpoitsiza pholagraph(In oasé of Individual)

2. Tather's / Husband's Name(s)

Signaturg In tll
3. Address & mabile no(s) !
(allach phalogopy of addre%s proal) (%)
4, Email id : e »
5. PANNo : ! S
(altach pholocopy of PAN card)- : ' £
6. AADHAAR No - L
(altach pholocopy of AADHAR card in case:of Individual) e
f. 85T I{(.Uslmllon No. '; ;
~ (allach pholocopy) - ‘ i
8. Trade Licence No‘:& l's' wing Authorily: ' ag,
(allach pholocopy of Trade Jcen(‘:é) : 3

9, DD No & date (f(;lj. 'l’eq'del' Processing Fee & Larnest Money Deposlf) @

A Undertaking :

I/ (we) have read the terifis and copditiohs of the contract supplied ﬂlong withi this ferm and 1/ (we) shall alilde: by them.
I/ (wé) also- understand that In jcase the works are net completed within stipulated thne "the contract will be
automatically terminated without any prlor intimatlon. My/{our) securlty money deoslt may;be farfelted.in part or full,
If 1/ (we) fall to-ablde by the termsﬂ'and «conditions; |- understond that | have to fulfill,ion my own; all statutory obligation
(s) ulanngto réglstration, licence ete, and thatVlsva,Bha_ratI ‘will have no responslblllty,in thisvegatd

s ’
Signature of the applicant
& ' (*). (Yolerli / Ratlon card / Passport /‘Dr‘lv[n[;?‘ji;c'"g'pc'e'./ Trade licence etc.)
{ A3 “
A\ ATRLE
rl
| X
; : i 1 “}
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.
// .
y
| 'G'm'npﬂnnp,c Certifiente Tor 'I‘eéhnlcul Bid for NI’I‘ Tor r iinproVeh‘(e‘ﬂbufﬂhubundanga
| Buiidl, waterbody.
Name of the Bidding Agency:t
781 No, | Termd and Gundjt{o_n.q""'c_c'h'nié_g:r-li_l'd‘ ' "_' Submimd_ ‘_I‘_{tﬁ__m_iitl‘ta ({ﬁ-n‘:n‘j&)
1 Income Tax registation with PAN card in Hie naiite of
| ageney / self. :
2 Reglstration cortificatgs with adchess pmof In favour of |
[irm /éeripany .
5| GST Reglstration No
& EPIC(Voter T cayd) th cage of individaal _
‘ 5 Aadhaar No (h case of|{individual ”
i 6 hade ficonce relevantfto 's"(l_c»li;éei,’"v;iééé,?» o
i ' '
i A ) =
| 4 Coniple 'lpn (Plllﬁ(_nle Qf A sing!c gimilar eivil v :
testaration / deanluf;/ excavation :of Wil
i haviig ithingiin vilue of Re'd, 30, 000:00 unde Z e
of Stale or Céntral GovL dt:pte F Ol'ganizall, s ./
H | Aulonameus bodigs /| Lo
g | Gonipletion certifical
mininunt valua of Ry
- From 19:20 (o 23-2411Y).
9 it copy of Tender piloc
i1 f&chjur-:pf A(Jc|
i {1 '
l 10
L
11 Fhe lencfpxm shoulel: l}ave mmual { i ' g |
i last thifes FY. 05 evigdent from: 'mdlled -nlwncemeeb__ oing | ‘ '
wilh m&-l e L '
12 ns[ 30,00 hkhsl a§ oty. 31032024 id ¢ ]
bank. ‘ i

Name aii Sighature of thed uthorized Slgnatory with Seal

. ' | A% s
,i
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5)2) |  fInesure-L

fRpsEs]
Prszarm??ﬁ‘r
Vlsva Bh’n‘ i

* Founders Rebindtanath Tagore UPAGHARYA i A m:um) CActing)
POV, RINOY. KUMAR SAREN

7 ' N

Mento noi- Eszqie/l G17379/24-25 ‘ Dates- 09:12-2024
T0 WHOM IT MAY CONCERN

siub: “No olsjection” for holding, Pous Utsava-2024 1n Visva-Bharati premises

This ds to certily that Visya-Bharati authority doeg nat have any objection if: the Potis Ultgagn2024 i

organized by the Santihiketan Trust, sibjest to the folly cotidlitins; from 23- Deteniber In 28
Duceinber 2024, i the follswitig LR, plots of mouza = Belpuf* 99y unc'{ei.‘ Pibi Bolpur & Dislrict;
Birbhum, which are-owned anid possessed by Visva-Bliaratl;-

LR Plot _No

J."nbunal ( N(J r) in its 1udpement/ oldms c{'\leﬂ, OL L’L-—_ 01 ,~il lZ2OL9 OB 02«2028 ete ;,Nen Jn
OA no_16/2016/BZ; OA. to. 129 of 19029 (Bubhias. Dt us- Visva:Blitatt & Ofs) an

connected miseellaneots / execution applmanons
%, Al hotms: [.j_l}e.sm=ibfg?_d.by€'lil\c WestBongal Pollili

as rotified vide ortler to 5016-5W-4/ 2007 dated 7,

Lorsteictly: ' -
3, The Orclor no 309-IME2005 dated 01.05.2005 of the WBPEB tegayding managemrient 6f plastic
Bliarati campus:shallbe Bhi'&iﬂy“ﬁﬂiiéi‘éﬂ W,

ol Boerel (WBPCH) aegarding fdits
shiall be adhiered

/0972007 of de WBEGB

~

Wastesin Vi

A, All stalls should be fire vetardant and adequets space shotild he provided as pe Gov'tnorms
for movemcnt of fireAglitin yohicles, Ay e direction oE [hes FlorBle: NGT, food stalls
shiould be lucated in an niea separated from the otheistalls-e” the fair Tood stalls:shall not
LlSB atiy fiiel, eXCept LPG for cooking food. ' :

y NTINIKETAN WL'ST BFNG/\L INDIA 731735
Weébslterwww.isva« Biiaratlasin

12@
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5. Loudspeakers shall not be usead beyond the sound limit preseribed by the WBPCB.

6, Stalls shall not be permitted/ erectad ‘in the vicinity (within 15 feet) of any academic/
administiative & residential building of Visva-Bharati,

7. Necessary permission / NOC should be obtained fipi the distyict administration / police
/five sexvices for ovganizing the fair. it

8. As per judgement/order dated 01-11-2017 of the Hon'ble NGT in OA 0o 16/2016 ““The. period
of PousMela iy be extended for six da yssubject to condition that-itis wourid up without fail on the
71 day.” As Sueh, the mela‘is to beclosed / woundip o 29- 2:2024 and the mela ground is
to be reatored to its otiginal condition within the midnight.of 30122024,

9, Any damage to‘or defacement of VisvaBharall’s prapesty, will be made good by the Trustat

its owit cost;

P 8% ”“%}
Registrar
Visva-Bhiarati

Copy:to;
1. SngA.DlvlslqnaI.Ofﬁg_er, Bolpur
2. Sub Dlvisional Police 'c’)‘fflcer-,ﬂb!bU“r
3. Environfiental Englneer, WBPEB, Durgapur-RO
4. *CS'to Vice-Chancelior, V,B

Repisli
Visva-Bliavati’
aerliare (TemEe)
 Ryyeme)
st Registrar (Acting)
 Vlisva-Bharati

HOSSAIN .
VA TARYS 3
\ Regdh No 1? : FiLay

- N
77;'\’&% 4
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BEFORE THE NATIONAL GREEN TRIBUNAL
EASTERN ZONE BENCH, FINANCE CENTRE,
3R FLOOR, NEW TOWN, KOLKATA.

Original Application No. 50/2025/EZ
In the matter of:

Asim Kumar Banerjee
...Applicant
Versus
The State of West Bengal & Ors.
...Respondent (s)

COMMITTEE REPORT ON
AFFIDAVIT FILED BY THE
DISTRICT MAGISTRATE, BIRBHUM.

Mr. Rajib Ray
Advocate
Bar Association Room No. 13,
High Court at Calcutta
Mobile No0.9830132729/7980422764
E-mail: rajib.ray.official23@gmail.com
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